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INTRODUCTION 

I, the Chairman of the Comriuttee on Papers laid on the Table 
of the House, having been authorised by the Committee to present 
the Report on their behalf, present this their Sixth Report. 

2. On examination of certain papers laid during the Seventeenth 
and Eighteenth Sessions (Fifth Lok Sabha) and Second Session 
(Sixth Lok Sabha) , the Committee have come to certain conclu-
sions in regard to delay in laying of (i) Audit Reports and Annual 
Administration Reports of the Delhi Development Authority; and 
(ii) Annual Reports :of the Central Fisheries Corporation Limited. 

3. On the 7th November, 1m, the Committee took evidence of 
the representatives of the Ministi-ies of Works and Housing and 
Finance regarding delay in laying Audit Reports and Annual Admi-
nistration Reports of the Delhi Development AuthOrity. 

4. The Committee wish to express their thanks to the Ministries 
of Works and Housing and Finance for furnishing information desir-
ed by the Committee. 

5. The Committee considered and adopted this Report at their 
sitting held on the 9th May, 1978. . 

6. A statement giving summary of recommendationsfobservations 
of the Committee is appended to the Report (Appendix-III). 

NEW DELHI; 
May 9, 1978. 
V a.isakh4:-1:;-::;9:-, ~1""'900=-:'( S .. aka......---~) • 

(v) 

KANWAR LAL GUPTA, 
Chairman, 

Committee on Papers laid on 

the TabLe. 



CHAPTER I 

DELAY IN LAYING AUDIT REPORTS AND ANNUAL 
ADMlNISTRATION REPORTS OF THE DELHI 

DEVELOPMENT AUTHORITY 

The Audit Report for 1971-72 and the Annual Administration 
Report for 1974-75 of the Delhi Development Authority were laid 
on the Table of Lok Sabha on the 23rd August, 1976 without state-
ments showing reasons for delay in laying the documents and 
'Review' on the working of the Authority. Sections 25 and 26 of the 
Delhi Development Act, 1957 which provide for laying of these 
documents read as under: 

"25. (1) The Authority shall maintain proper accounts and 
other relevant records and prepare an annual statement 
of accounts including the balance-sheet in such form as 
the Central Government may by rules prescribed in con-
sultation with the Comptroller and Auditor-General of 
India. 

• • • • 
(4) The accounts of the Authority as certified by the Comp-

troller and Auditor-General of India or any other person 
appointed by him in this behalf together with the audit 
report thereon shall be forwarded annually to the Central 
Government and that Government shall cause a copy of 
the same to be laid before both Houses of Parliament. 

28. The Authority shall prepare for every year a report of its 
activities during that year and submit the report to th~ 
Central Government in such form and or before such date 
as may be prescribed by rules, end that Government shall 
cause a copy of the report to be laid before both Houses 
of Parliament." 

1.2. As regards framing of rules under section 25(1) of the Delhi 
Development Act, 1957 regarding preparation of Annual statement 
of accounts, the Ministry of Works and Housing in their O.M. dated 
7th December, 1976 stated as under: 

"The draft Budget and Accounts Rules framed under section 
25 of the Delhi Development Act 1957, stand referred to 
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the Ministry of Law and Justice and is pending approval 
by them." 

1.3. Rule 5 of the Delhi Development (Miscellaneous) Rules, 1959, 
framed under section 26 of the Delhi Development Act, 1957 regard-
ing preparation of the Annual Acbninistration Report f~ds as 
under: 

"After the close of each financial year the Authority shall pre-
p8l"e and submit to the Central Government not later than 
the 3lat October, next following a report of its activities 
c1urinl sueh year. The Report shall, as far as practicable, 
be complied in the following chapters." 

1.4. On being asked to explaintbe reasons for delay in laying 
the Audit Report on the accounts of the Authority for the year 19"11-
72, the Ministry of Works and Housing in their O.M. dated 12th 
October', 1976 inter alio stated: 

"No due date for the submission of annual accounts to Audit 
(AGCR) has been prescribed. 

DDA has reported that the accounts were submitted to 
the Audit Party of the AGCR in October, 1m. 

The Audit Report on acc:>unts of the DDA was received 
by the Ministry on the 5th June 1975 and forwarded to 
DDA on the 12th. June, 1975. 

" 

Copies of the Audit Report for 1971-72 were not made 
avaUable by the DDA to the Ministry in 1973. Hence the 
same could not be placed along with the Annual Admin~ 
tration Report on the Table in that year. It may be point-
edout here that preparation of accounts is a time con-
sUJ:Ding process ...... The audit also takes time to furnish 
certificate in respect of the &ccounts. However, efforts 
are always made to expedite the process as far as possible." 

1.5. When asked to explain the reasons for delay in laying the 
awlit Deport for 1973-74 which was laid on ~6-1977 without sbow-
iD& reasons far delay in laying statement. the Ministry of Works and 
HoUAin& in their O.M. dated 12-8-1971, stated: 

"The annual acc:>unts of the DDA for the year 1973-74 were 
SUbmitted by the Authority to the ialpecticm party of the 
AGCR for audit and elariftcatien ill n.cember, 1974. 
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Though no date as such have been laid down for closing 
the Annual Accounts these are generally finalized in 
October to December annually. The delay in completing 
the accounts by the DDA occured because of the volume 
of work that was involved in the reconciliation of facts 
and figures and carrying out of adjustment of the entries. 
The draft Audit Report was received from the AGCR in 
1974 for the acceptance of the facts and figures by the 
DDA as also its comments. Some time was taken up by 
the DDA in verification of facts and figures and obtaining 
comments from various Branches within the DDA. Conse-
quently, the Authority was able to furnish complete com-
ments only in June, 1976 and not earlier. The certified. 
copy of the Audit Report for the year 1973-74 from the 
AGCR in English a.nd Hindi versions was received by the 
DDA on 11-1-1977 and 17-3-1977 respectively." 

1.6. As regards reasons for not laying the statement showing the 
reasons for delay along with the Audit Report, the Ministry of 
Works and Housing in their O.M. dated 12th October, 1976 and 12th 
August, 1977 have inter alia stated: 

"No time limit for laying the Audit Report on the Table of 
the Houses has been prescribed. in the Delhi Development 
Act, 1957, as the same does not fall under the categories 
of Rules, Regulations or Act. Besides, no delay statements 
were laid during the previous years when Audit Reports 
were laid on the Table of the Lok Sabha . 

. . . . . . no such delay statement was called for either by 
Lok Sabha or Rajya Sabha in resJ)'ect of the Audit Reports 
for the prevbus years when they were laid on the Table 
of the Houses although there was delay in laying 
them ..... " 

1.7. The Committee note that instructioJlS had been issued by the 
Lok Sabba Secretariat to all the Ministries/Departments of the 
Government of India as early as in 1962 and repeated from time 
to time that "wherever there is undue delay in laying a document 
(iDcludiag the statutory rules etc.) on the Table of the House, the 
c:mcerned Minister should alao arrange to lay on the Table, along 
with such documents a statement giving reasons for the delay". 

1.8. on.. pGSition with regard to the Audit Reports for the years 
Um-'l! to 1t'74-75, .. intimated by the Ministry of Works and 



Housing, is as under: 

Audit 

Report 

1971-~ 

19711-73 

1973-74 

1974-75 

--------------------
Date of 
IUbmUIion 
ofaccouo;ta 
to !lUdll 

_ October 
19711 

September, 
1973 

. December, 
1974 

. December, 
1975 

Uate of Laid OD 
receipt of the Table 
aud. it report of House 
fr'ft· AGCR 

5-6-1975 23-8-1~176 

30-6-1976 29"1001 976 

11-1-1977 20-6-1977 

17-3-1977 1-8..1977 

1.9. When asked about the reasons for delay in laying the Annual 
Administration Report for 1974-75 on the Table of the House, the 
Ministry of Works and Housing intef' alia stated: 

"DDA has stated that it took time for material to be collected 
from the vario~ Branches as the latter were engaged at 
that time on the' work/activities of urgent nature. As 
such the Authority could not adhere to time schedule." 

1.10. As regards the reasons for not laying the delay statement 
a1Jong with the Annual Administration Report, the Ministry of 
Works and Housing have stated: 

"No time limit for laying the Annual Administration Report 
on the Table of the Houses has been prescribed as the 
same does not fall under the categories of Rules regula-
tions or Act. Besides, no delay statements were laid dur-
ing the previoUs years when Administration Reports were 
laid on the Table of the Houses." 

1.11. The position with regard to the Annual Administration Re-
ports for the years 1971-72 to 1974-75, as intimated by the Ministry 
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of Works and Housing, is as under: 

Annual Admn. Report Due date of Date when 
IUbmiaion report was 
by D.D.A. submitted 

Laid on the 
Table of the 

House. 
to Govt. to Govern-

ment 

1971-711 31- 10- 1972 18-4-73 7-5-73 

19711-73 31- 10- 1973 3~3-74 1l9-4-74 

'973-74 3 1-10- 1974 8-5-75 !U-7-75 

1974-75 31-10- 1975 5-6-76 23-8-76 
---~ --------------------------"----. 

1.12. When asked whether any review on the working ot" the 
Authority was made on receipt of the Annual Administration Re-
port, the Ministry of Works and Housing have stated: 

"No review was made. A Committee of Experts was set up 
by the Government in 1974 for assessing the work done 
by the Delhi Development Authority and to find out how 
far it has achieved the objectives for which it was set up. 
The recommendations are under examination and a pro-
cedure for review would be evolved." 

1.13. When asked as to the action taken on the recommendation 
of the Committee made in para 3.5 of First Report (Fifth Lok 
Sabba)-presented to Lok Sabha on 8-3-197S-regarding submission 
of the Reports within nine months from the close of the accounting 
year, the Ministry have stated: 

"Attention of the Finance Member, DDA, was drawn to the 
observation made in Para 3.5 for strict complianC'e. He in 
tum issued comprehensive instructions to all the concern-
ed officers in the DDA on 5-2-1977 for necessary action. 

The Ministry proposes to issue further instructions to 
ensure that audited accounts of the DDA are presented to 
Parliament within a period of 9 months from the close of 
the accounting year." 

1.14. To seek further clarifications the Committee took evidence 
of the representatives of the Ministry of Works and Housing, Minis-
try of ~inance and Delhi Development Authority at their IJit~g 
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held on 7th November, 1977 in regard to de~ in laying Audit Re-
ports and Annual Administration Reports of the Delhi Development 
Authority. 

1.15. On being uked if prior to setting up of the DDA there was 
a provisional Authority, the representative of the Ministry of Works 
and Housing first stated that there was the Delhi Improvement 
Trust but when pressed further for correct information he conflnned 
that there was a provisional Delhi Development Authority prior to 
DDA. Subsequently in a written note dated the 24th November, 
1977 the Committee were informed that an AuthOrity caned the 
Delhi Development Provisional Auth:>rity was constituted by the 
Central Government under the provisions of the Delhi (Control of 
Building Operatiol1B') Act. 1955. 

1.16. On enquiry Whether Section 25(1) of the Delhi Develop-
ment Act, 1957 was there in the original Act or it was included in 
the Act later on, the witness informed that this Section was then 
in the original Act itself. He also informed the Committee that there 
was a link between this section and section 56 which gave the Cen-
rtral Government authority to frame rules. On his attention being 
drawn to the Ministry's letter dated 7th December, 1976 wherein 
it was stated 'the draft Budiet and Accounts Rules framed under 
Section 25 of the Delhi Development Act, 1957 stand referred to the 
Ministry of Law and Justice and are pending approval by them' the 
witness replied "Before I give the present position, I must apologise 
aDd clear ODe impression. Of course, tbis reply gave the poation u 
OIl date about certain rules wllich ~ere under framing. But this may 
create the impreaaion that all these years the Authority functioned 
without rules. That is not correct. I think our people shouki have 
volunteered the information because rules were framed under the 
Act. DDA (Maintenance of Current Account) Rules were framed in 
1_. DDA ~PrepIIration of a.dcet) Rules were framed in 1980. 
DOA (Prer-ration of AmI'!8l Accounta) Rules were framed in 
19M." 

1.17. Referring to the provisions of Section 25 (1) of the Act the 
Committee enquired if there was any provision in the Act itself or 
in. the rulea as to whea the accounts were to be audited, the witneu 
repll~ that "so far as Audited Accounts are concerned the Act only 
says that after the close of the financial year, the Annual Accounta 
will be prepared and these will be subject to Audit annually." The 
r ........ Uve of the Ministry of FiuDce. hoW'eVel', iDfor'IMd the 
~te that DDA was Yirtually treated as any other ~t 
Depanrnet. Expl.iNnc fwthft the witDeal aplaiDed u.t 'between 
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July and December the transactions of DDA are audited by the local 
Audit. They also send out inspection parties for carrying out-wbat 
may be called propriety Audit in the larger leDle of the term· In sueb 
an Audit, Inspection Reports are issUed to the DDA. DDA COD8iden 
the Inspection Reports and furnishes clarifications to the Audit. This 
proc:esa takes time'. When asked if there was any rule or law to 
substantiate that DDA was ~ part of the Government. the witness 
drew attention of the Committee to the provisions of Section 25(2) 
which provides: 

''The acc:ounts of the Authority shall be subject to audit 
annually by the Comptroller and Auditor~ral of India 
and any expenditure incurred by him in connection with 
such audit shall be payable by the Authority to the Comp-
troller and Auditor-General of IndiL" 

1.18. The Committee desired to know whether their presumption 
w .. eorrect that the accounts of the Authority should be audited as 
laid down in Section 25 (2) of the Act and whether Government bad 
framed rules under Section 56 and if so, what were the d4:t8ils of 
thOle rules whiCh had been referred by the Miru.try of Works and 
Housing to the Ministry of Law and JUstice for approval parti-
cularly of the rule regarding keeping of accounts, audit etc. In reply 
the representative of the Ministry of Works and Hou.tng stated: 

"It only saYs that the Annua~ .Accounts shall be submitted to 
the Accountant General, Central Revenues, who will cer-
tify the same and forward it to the Government along with 
his audit Report thereon. A copy of the certified aceounta 
and Audit Report may be obtained from the· G::.vemment 
but it shall be used strictly for departmental PUl'p<l8a and 
must not be made public·6r shown to any non-oftlcial till 
completed. the certifted accounts and the Audit Report 
shall be laid before the Authority alongwith comm@Dt, on 
the varbus points contained in the Audit Report. 

The rule further says--

The Authority may. in coDlUltation with the Audit 
OfIlcer modify, add or delete any of the budget and ac-
counts forms and/or change the dates preacribed for .ub-
mission of various returna/report. relating thereto." 

1.19. On being pointed out that Govenllr.ent had taken a1m:>st 20 
yean. ainee 1867, to frame rules tor laying the Audit Report, the 
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representative of the Ministry stated that "the provision is that this 
rule-making power has to be exercised by the Central Government 
aftr consultation etc., and this is to be published in the 0tIicial 
Gazette. There were three Notifications in 1959, 1960, 1964. This did 
not cover audit para of it. How audit will be done how long it will 
take how it will be laid-these things are not covered in the original 
rules." 

1.20. When pointed out that a draft containing 107 rules which 
has been referred to the Ministry of Law & Justice now should have 
been referred right at the beginning (sometime in 1957 or soon there-
after) the Vice-Chairman of the Delhi Development Authority stat-
ed that Slection 25(4) Jays down the procedure for causing the certi-
fied accounts and the Audit Report to be laid before both Houses of 
Parliament. On being pointing out further that the rules under 
Section 25(1) had not been prescribed, the witness stated that 'Sec-
tion '26 and the rules framed in respect it lay down the procedure 
and time schedules.'. The repTesenta,tive of the Ministry of Finance 
however, infonned the Cbmmittee: 

........ so- far as Audi1. is concerned, we can certainly come to 
an arrangemen, with them regarding the time-limits 
within which the audit comments may be made available 
to us." 

1.21. On being probed further the witness informed the Com-
mittee thalt the rules had been referred to ,Finance in October, 
1977. He agreed with the Committee that s. should have been 
taken much earlier. 

1.22. When enquired whether the preparation of accounts came 
under Article 151 of the Constitution, the representative of the 
Ministry of Finance stated: 

"About the audit, it is like this. It is like the judiciary an 
independent authority. As I said, we are interested in 
ensuring that the submission of the certifi.ed annual 
accounts to the Ministry or, through the Ministry, to Par-
liament is not delayed. 

I want into this question. If this Committee also agrees with 
that approach of mine. I shall take it up with the C&AG. 
And I shall ask him whether we can first present along 
with the administrative report a certified statement of 
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annual accounts of the Government of India ...... If these 
two are de-linked, then this delay which is noticed to-day 
can to a considerable e>..-tent, be avoided because scrutiny 
and certification of annual accounts are relatively simpler 
and less time consuming matter. 

This is a suggestion which we can take up with ;the C & AG 
without delay. In re~ to scrutiny by audit and sug-
gestions received from the C & AG on DDA and the issues 
raised by them these should be replied to the complete 
satisfaction of the C&AG so that there is no delay." 

1.23, Referring to the 1971-72 Audit Report which was laid on 
the Table of Lok Sabha on 23-8-1976 the Committee asked whether 
this inordinate delay in laying the Audit Report was justified. The 
representative of the Ministry of Finance stated that it is indefen-
sible. This delay ought not occur. I do not think these delays can 
be defended'. 

1.24. Explaining the various stages through which the Audit 
Report for 1971-72 passed and the reasons which contributed to-
wards delay in laying the Audit Report, the representative of the 
Ministry of Works &, Housing stated that ~the accounts of the DDA 
were made available to the audit in October, 1972. The draft audit 
report was given by the audit on 10-10-1973. Then on the draft 
audit report DDA was to furnish the comments. The comments 
were furnished in two instalments-ftrst on 27-4-1974 and the second 
on ll-e.:I974. The audit asked for fUrlther infonnation on these 
comments on 27 .. 6-1974 Then further comments were furnished on 
17-1-1975 by DDA. The final report was received in the Ministry 
on ~1975. then when the Ministry receives the report it sends it 
to DDA. We sent it on 12-6-1975. After that DDA looks into it 
and gets the copy of the report translated and Hindi vemon is cyclo-
styled.' 

In reply to a question the witness stated that the English version 
was ready on 10-9-1975 and Hindi version OD 19-6-1976. 

1.25. In a written note (Appendix-I) dated the 24th November, 
1977 the Ministry of Works and Housing furnished details indicat-
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ing the stages at which the Audit Report of the DDA for 1971-72 
walt processed as under: 

Draft Audit Report rec..ived by the DDA 

Comm"ntl furnished by the DDA to AGCR 

Further information asked by the AGCR 

Information furnisbed to AGCR . 

Pinal Report received by the Mini.try ofWorlll and HouailllJ 

Senl to tbe D.D.A. Far printin~ . '. 

1()Ol()Ol973 

& 
!Z7-4-74 

& 
11-6-74 

!Z7-6-74 

'7-1-75 

5-6-75 

Hindi Venion oflhe Accountllent to AGCR on !Z3-1-"]ti 

Hindi venion verified by AGCR n-4-"]ti 

Hindi venion lent to the DDA 3-5-76 

Printed oopiea of both English and Hindi venions received by the Ministry 
from DDA. . .8-6-76 

Sent to Parliament 16-3-76 

1.26. Refemng to the observations made by Audit in the Audit 
Reports 'we have f'xamined the accounts.. . .. subject to the obser-
vations in the Audit Report appended' the Oomtnhtee asked about 
the nature of those dbservati!Ons. The wimess replied that 'the 
audit observations are. con~ained in the fir$t four pages which can 
be taken as appended IWOrt; it is here in the 19'74-75 report. The 
more serious audit objections could appear as audit paras in the 
audit repoM on Civil Accounts'. 

1.27. Quoting from the Audit Report for 1971-72 that observa-
tions contained in 549 paragraphs of 89 Inspection Reports issu.ed. 
upto 31st March, 1972 were outstanding as on January, 1975, the 
Committee desired to know the !'Pasons for this great backlog. 
Explaining the position· the representative of the Ministry of Fin-
ance stated: 

. "You are right because Ws is what C & AG has said. In 
fact, we have given instructions that these Audit Reports 
should receive attention at the hands of the senior execu-
tives;offit'ials of the authority concerned. They should hold 
pet"iodical mee'ings with their Engineen and others and 
some of these objections could relatively be E-asily met 
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if the senior officers apply their mind and send their rep-
lies early." 

1.28. In this connection, in a subsequent note (Appendix-il) 
dated the 15th November, 1977 the representative of Ministry of 
Finance (Department of Expenditure) who appeared before the 
Committee for giving evidence has inter alia stated: 

"During discussion at the sit.ting of the Commi~ on Papers 
Laid on the 7th November, 1977, I was required to report 
in writing to the Committee on the following aspects:-

(a) In regard to the audit certificate on the accounts of the 
Delhi Development Authority which referred to "the 
observations in the Audit Report appended", it was en-
quired: 

(i) whether the observations referred to in the Audit Reo 
Report on the accounts were those which appear in the 
Audit Repol"t printed along with accounts for presenta-
tion to the Parliament; 

(ii) . whether serious irregularitieslimproprieties were also 
brought iout in aI\Y other report of ·the Comptroller and 
Auditor General of India. 

1.104 LS-2. 

In regard to (a) (i) it may be mentioned that the 
audit of the DDA is carried out by the A.G.C.H. Local 
inspection pat"ties from A.G.C.R inspect the accounts 
of the various Works Divisions and other Units of the 
Authority and cover all ·of them during the course o~ 
a year. Irregularities which come to the n&tice of the 
Audit party are brought by them to the notice of the 
officers of the DDA in the form of Audit Memos., and 
the Inspection Reports for each of the Divisions!Units 
inspected is finalised on the basis of the replies to these 
Audit Memos and discussions with the concerned offi-
cers of the Authority where no replies had been fur-
nished. The DDA is required to take necessary action 
to settle the objections mentioned in the various inspec-
tion Reports as early as possible by furnishing the re-
quired information and obtaining sanction of the Com-
petent Authority, where necessary, in respect of the 
irregularities. In addition to loa! inspection of the 
various Divisions/Units, and audit of the annual ae-
(',ounts, including the balance sheet is carried out by 
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the AGCR. The observations made during this Audit 
also are discussed with the officers of the DDA as iD 
the case of local inspections before the Audit Report 
on the annual accounts is finalised. The draft Audit 
Report is then drawn up on the basis of the various 
InSpection Reports ~ prepared after the DDA has; 
furnished the necessary data/comments. As. regards-
the 'observations in the Audit Report appended', these 
are none other than those mentioned ill the Audit Re-
port itself on the Accounts. These observations are-
mentioned in. the pages noted against each Audit Re-
port of the relevant years as indicated below:-

P", •. , 

197 1-72 

1972-73 

1973-74 

1-4 

1-4-

1-4 

'974-75 • 1-4-

As regards (a) (ii), the position is that more important 
irregularities which are not mentioned i,n the Audit 
Report on the Annual Aeco\Dlts of the pDA and which 
need to be brought to the notice of the administrative-
Ministry and the Parliament, and Auditor General on 
the Ac~unts of the Union Government (Civil) of the 
concerned Ministry. DUJing the four years from 1971-
72 .to 1974-75, there was only one such Audit Para'r 
incl\lded in the Report ot the Comptroller and Auditor 
General of Indi.a in respect of the DDA. 

As observed at the sitting of the Committee, both the-
administrative Ministry and the Ministry of Finance-
should carry out a review of the Audit Reports given 
on the accounts of the Authority and also see that re-
medial and disciplinary measures where necessary in, 
regard thereto are taken. We would also impress 
upon the DDA the need for early clearance Of Inspec-
tion Reports and Audit Paras and watch such clearance~ 
I am issuing necessary instructions to the Financial 
Adviser attached to the Ministry of Works and Hous-
ing who will ensure issue of similar instructions to the-
officers on the side of the Administration. The Com-
mittee of Experts comprised of the Ofticers of the-
Central Government and Vice-Chairman of the DDA 
set up recently to lo!)k into the working of the DDA 
is also being asked to go into this aspect." 
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. 1.29. On being asked to fix responsibility for late auditing of 
accounts, undue delay in laying the Audit Reports, non-clearance of 
audit objections and delay in laying the Annual Administration 
Reports etc., the witness replied: 

........ The Government have set up a Committee under the 
Chairmanship of the Director-General of the Bureau of 
P!J.blic 'Enterprises consisting of representatives of the 
Ministry of Works and Housing and Financial Adviser 
and also Vice-Chairman of DDA to enquire into various 
matters. The enquiry would primarily find out how far 
this authority could be made an efficient instrument in 
fulfilling the objectives for which it was set up, with 
reference to its past deficiencies. In particular they have 
been asked to look into certain aspects to make an 
overall assessment of the functioning and activities and 
also study the financial procedures at present being fol-
lowed . by DDA and suggest modifications and also may 
look into the various financial activities to see how far 
they are in confinnity with the regulations laid doWT1 by 
the Government from time to time." 

1;30. The witness also undertook to ask the Committee referred 
:~ . above to examine the question of past delays and the extent of 
responsibility involved on the part of Audit or the Department. 

1.31. On an enquiry the witness informed that the said Com-
mittee was set up on 25th October. 1977. He also stated that the 
aforesaid Committee had s.tarted functiOning on the 28th October, 
1977 and would submit its Report by 28th February, 1978.· 

1.32. When asked about the basis for setting up aforesaid Com-
mittee the representative of the Ministry of Works and Housing 

.informed that they had submitted some proposals on allotment of 
land to institutions. While considering them the Cabinet decided that 
an Expert Committee should go into the working of DDA, particu-
larly the financial angle should be examined. 

1.33. When asked whether any decision far finalising the Audit 
Report had been taken, the representative of the Ministry of 
Finance stated that they would consult the C&AG and draw up a. 
time schedule for it. i' 

*The rime (01' presentation o(lhe Report has b~n otmded by 3 months l.t. upto .. 
3 1-5- 1978. 
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1.34. In this regard the re}11'esentative of the Ministry of Finance 
(Deptt. of Expenditure) has in O.M. dated 15th November 1977 
inter-al.ia stated: 

" .... I had mentioned at the sitting of the Committee that 
we shall take up with the Comptroller and Auditor 
General the question whether a time schedule could be 
evolved 80 that certification of annual accounts of the 
DDA and the Audit Report thereon could be finalised 
within six months of the submission of the Annual Ae-
counts to Audit i.e., by the 30th April of the year follow-
ing the year to which the accounts pertain. Necessary 
action is being taken in this regard." 

1.35. When asked about the action taken on the recommendation 
of the Committee contained in para 3.5 of their First Report (Fifth 
Lok Sabha) regarding submission of Reports and Accounts within 
nine months from the close of the accounting year the witness 
stated that the Finance Ministry had issued an O.M. to all the Pub-
lic Undertakings on this subject. In this connection the representa-
tive of the Ministry of Works and Housing stated that they had 
received a letter dated 29th November, 1976 from the Lok Sabha 
Secretariat with copies of the First and Second Reports of the Com-
mittee and they had forwarded the recommendations to DDA on 
22nd December, 1976 for compliance. When pointed· out that the 
First Report was laid on the Table in March, 1976 and in May, 1976 
the Department of Parliamentary Affairs had circulated the recom-
mendations of the COInmittee to all the Ministries th~ witness 
stuck to his earlier stand that they had received the recommenda-
tions on 29th November 1976 and sent to DDA on 22nd December, 
1976. The representative of DDA stated that the instructions of the 
Ministry about issue of suitable directions to officers were received 
by them on 24th December, 1976. 

1.36. As regards delay in the case of Audit Report for 1975-76 
the witness stated that the accounts were prepared and submitted 
to Audit in March, 1977 but they had not received the Audit Report. 

1.37. On enquiry whether in future the Audit Reports would be 
laid as per time schedule recommended by the Committee, the 
representative of the Ministry of Finance stated: 

"So far as DDA -is concerned, it follows Government system 
of accounting. Therefore carryin~ out various adjustments 
after the close of the financial year takes about three 
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months. That is till the end of June. Therefore, to close 
the accounts may take another three months. So in the 
case of DDA you may have to grant them time till 
October to finalise the accounts. So, another three months 
may have to be given." 

1.3'3. Referring to the suggestion of the witness, the Committee 
enquired whether on a period of three months more (till October) 
being granted for finalisation of the accounts, there would be no 
delay in future, the witness replied that so far as accounts were 
concerned it was entirely within their control. They would see that 
accounts were submitted by October. So far as Audit Report was 
concerned the Finance Ministry would draw, in consultation with 
the C&AG, an agreed programme for finalisation of the audit of 
accounts and submit it to the Committee. 

1.39. When asked about the reasons for delay in laying the Audit 
Report and Annual Report, the representative of the Ministry of 
Works and Housing expressing regrets stated that since no specific 
date had been fixed by which the audit should be comp'leted and 
the Audit Report should be laid on the Table the question of undue 
delay did not arise. On being asked -if he was satisfied with the rea-
son given for delay, the witness replied "No. But once you fix a 
date, we must stick to that date. Now, we will take it up with the 
C&AG and fix a date." When pointed out whether a delay of 44 
months in laying a report was justified, even if no time limit was 
fixed the witness conceded that "Even if no time limit is fix 44 
months is undue delay." 

1.40. As regards 'Review' of the Audit Reports by the Ministry 
the Comniittee enquired whether these reports were got reviewed by 
some senior officer as to why the objections were not cleared the 
witness stated 'I am not aware of it. But I do feel that this should 
be done'. 

1.41. Asked whether rules had been framed under Section 26 for 
laying the Annual Administration Reports of DDA before both 
Houses of Parliament the witness replied that they had framed 
Delhi Development (Misc.) Rules 1959 which provide that after 
the close of each financial year the Authority should prepare and 
submit to the Central Government not later than 31st October, next 
following, a report of its activities during the year. The Rules also 
contained a proforma prescribed as to what the Report should con-
tain. When pointed out that in the case ot Reports for 1971-72, 
1973-74 and 1974-75 there was delay of 7 months, 9 months and 10 
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months, respectively, and the position in respect of the reports for 
1975-76 and 1976-77 was Il':>t known the representative of DDA 
informed that the Annual Report for 197:>-76· was submitted to the 
Ministry on 11th January, 1977 but he had no information 
whether the Report had been laid before Parliament. As regards 
1976-77" Report the witness stated that the accounts which would 
form part of the Report would be finalised in November, 1977 and 
it would not be possible for them to lay the Report before Parlia-
ment by December, 1977.- He was of the view that it would be 
possible for them to lay the Report before Parliament during the 
next session (Budget Session). 

1.42. When asked about the steps taken to avoid delay in laying 
the Reports in future, the witness replied that they had introduced 
the system of reconciliation of accounts every month which was not 
being done regularly. Once the accounts were reconciled every 
month it would then be possib~ for them to flnalise the accounts 
in time. 

1.43. On being asked whether any special Instructions had been 
issued to the Ofticers that in order to avoid delay they should fina-
lise the Annual Administration Report in time, the witness stated:-

"One instruction was issued in February, 1977. That is about 
time-schedule. The other instruction which we want all 
the officers to follow and to submit these reports in time 
is to get the accounts reconciled. every month so that 
there will be no delay in the finalisation of accounts. We 
have drafted that instruction and will issue it now." 

1.44. The Committee are shoeked to note that although Section 
25.( 4) ~f the Delhi Development Aet, l.967 lays down that the ac-
count. of the authority as· certlfied by the Comptroller and Auditor-
General of India or any other person appointed by him in this be!-
half together with the audit report thereon shall be forwarded 
annually to the Central Government and that Government shalf 
cause a copy of the same to be laid before both Houses of Parliament, 
the layine on the Table of Audit Report on the accounts of the Delhi 
~vel.opment Authority for 1971-72 was badly delaYed and the report 
was laid on the Table of Lok Sabha as late as 23-8-1176, ie. 
53 months.after the close of the financial year. The position regard-
ing laying of Audit ~ports for 1972-73, 1973-74 and 197f-75 is nO 
better inasmuch as these were laid OIl the Table of the Lok sabha 

.Slnce laid on 4-4-1977 
.. Since laid on 14-.-1978 
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IOn Z9-1~I976, 20-&-1977 and Il.8-1977 respectively, after 43 months, 
39 months and 28 months of the close of the financial year to whiCh 
they pertained. 

1.4.5. The horrible delays have kept Parliament in the dark for 
years together about accounts of the Delhi DevelOpment Authority 
~nd its. performance and the tasks for which it was set up. Thk 
IS a seriOUs matter because if any serious irregularity, embezzlement 
or mis-appropriation comes to the notice of the House after lapse 
of such a long time, House may find itself to be completely helpless 
in taking timely corrective action as the chances are that in the 
meantime the persons responsible for that state of affairs might 
have retired from service or may otherwise not be there for action 
being taken against them. 

1.46. The Committee note from the Audit Report for 1971-72 that 
the Audit observations contained in 549 paragraphs of 89 InspeCtion 
Reports issued upto 31st March, l.972 were outstanding till January, 
1975, as detailed below: 

Year 

1967-68 ; 

1!J68-69; 

1969-70 

1970-7 1 

.197 1-72 

1.47. The Committee find from the above data that the number 
of outstanding audit observations is mounting up every year and it 
bas reached the maximum number of 189 in 197IL72. The Committee 
apprehend that ., these audit observations 81e not attended to and 
cleared urgently these are bound to increase further and cause delay 
in laying of future audit reports. The Committee recommend that 
the Ministry of Works and Rousing who are administratively COIl-

cerned with the affairs of the Delhi DevelOpment Authority and the 
Ministry of Finance should review the position and take immediate 
steps in consultation with the Audit to liquidate these &ecumulated 
aumt observations at an early date, and devise some suitable pro-
ced.ure for the future to minimise the scope for audit objections. 
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1.48. The Committee fartber note with serious concern that Gov-
ernment have not 80 lfar made any attempt to frame _y rule under 
IeCtiOn 26 of tbe Act fixing a definite date for laying of the Annual 
Administration Report before botb Houses of Parliament as bas been 
done for 81lbmiuion of the Report to Government. The Committee 
strongly deprecate this procrastination in framing of Rules even 
after ZO years 01. tbe enforcement of tbe Delbi Development Act,. 
1957. 

1.49. The Committee feel surprised to find that DDA took about 
20 years to ~ke an attempt to frlame tbe Delbi Development 
Autbority (Budget and Accounts) Rules, 1977 as the same was set 
up in 1957. Even now tbese rules bave not been finanlised. The 
Committee are distressed to note that in tbe proposed draft rules 
no time schedules for the finalisatiOn of accounts, their submission 
to audit and to the Ministry and finally for laying them before par-
liament have been prescribed. The Committee suggest tbat an inde-
pendent higb.powered Committee sbould be set up to piD-down tbe 
responsibility for this criminal negligence. 

1.50. From the analysis of the imormatiOn furnished by the 
Ministry of Works and Housing indicating the stages at which the 
Audit Report of DDA for 1971·72 was processed the Committee find 
that the accounts in question were made available to Audit by DDA 
in October, 1972, i.e . .Iter 7 months of the close of the financial year, 
Thereafter the Audit took about a year in making the draft audit 
report available to DDA. Final Comments by DDA on the draft 
audit report were sent to Audit &iter 8 months of tbe receipt of the 
draft report. Further n;formation asked for by Audit on 27-6-1974 
was supplied to tbem on 17·1·1975, i.e. after 6 months. The DDA 
also took 6 months in furnishing Hindi version of the accounts to 
AGCR after receipt of the final report from the Ministry of Works 
and Housing. 

1.51. The above data inevitably leads the Committee to conclude 
that apart from the Audit being responsible for the delay in making 
the draft audit report available, the Delhi Development Authority 
cannot absolve itself from its responsibility for contributing towards 
delay by its slackness at various stages and not furnishing its com-
ments to audit with expendition. The position in regard to proces-
sing of Audit Reports for the subsequent years tells the same sorry 
tale. The Committee are unhappy to conclude tbat at no stage DDA 
seems to have made sincere and concerted efforts to finalise the 
accounts properly and in time which left much scops for Audit to 
make back references or comments. The Committee have no doubt 
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in their mind that the .«ounts in the ease cd all the years richt 
from 1971L7Z have not been prepared with due eare and promptitude •. 
The Committee feel that the time taken by Audit in auditing the 
aeeounts and making baek referenees for darifieatioos eOUld have 
_n saved if the aeeounts had been prepared and maintained 
properly. 

1.52. The Committee are not at all eonvinced with the routine type 
of explanation given by the Ministry of Works and Housing . that 
preparation of aeeounts is a time eonsuming prGeess. The Committee 
are of the view that if the aecounts are maintained properly and 
the necessary entries are made in time in the aecounts boOks, regis-
ters and ledgers preseribed ior the purpOSe and the progreSs of 
maintenanee of aecounts is watehed and test checked periOdically 
by some responsible senior officer in the Authority there is no reason 
why the Recounts should not be finalised in time and laid before 
Parliament along with the Annual AdministJ'ation Report of the DDA 
every year within the prescribed time. The Committee are of the 
view that if aceounts are kept properly and entries made in the 
books are checked periodically, the diserepancies, if any, are bound 
to come to notice within the minimum laps of time and the chanCes 
of audit queries at the time of auditing of accounts can to a greater 
extent be minimised. The Committee are of the opinion that the 
difficulties expressed by the Ministry in maintenance of accounts 
are not real if viewed in the light of the fact that various Branches! 
Sections of the Authority are located in Delhi and the discrepancies 
in the accounts could be rectified by personal discussions amongst 
the concerned officers rather than entering into protracted corres-
pondence. 

1.53. The Committee note that Section 25(1) of the ~lhi. Deve-
lopment Act, 1957 lays down that the Authority shall malnt&ln prO-
per accounts and other relevant records and prepare an annual state-
ment of accounts including the balance-sheet in suck fort? as t,be 
Central Government may by rules prescri~ in consultation wItb 
the Comptroller and Auditor General of India, 

I.M. The Committee find tbat three Notifications, namely, the· 
Delhi Development Authority (Maintenance of Current A~count). 
Rul J.96' th Delhi Development Authority (preparation. of 
B des't)· ~_:1es el960 the Delhi Development Authority (Preparation 

u ge n.UI, , issUed b the Ministry of 
of Annual Accounts) Rules, 19M, were ,y three 
Health under whom the DDA was functionmg then., Of these d 
th C ' __ ittee note that in the Notification isSued 10 1964 un er 

e o~ 957 d with clause Sedi 25(1) of the Delhi Development Act, 1 rea 
(c) o7sub-section (2) of section 56 of the said Act, the Central GOv-
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.ernment in consultation with the Comptroller and Auditor General 
. of India and the Delhi Development Authority had l~d down that 
<the Annual Accounts thUs completed shall be laid before the Autho-
rity at their meeting to be held not later than the month cd Novem-
ber follOWing the close of the year either along with the Annual 
Report or separately. Four copies of the Accounts with the accom-
panying documents together with the Audit Report thereon shall 
be submitted to the Government of India by the end of November 
each year along with the observations of the Authority.' But here 
also no definite stage-wise time schedules have been laid down. 

1.55. The Committee further note that the Annual AdministratiOn 
Report of DDA for 1974-75, which was laid on the Table of Lok 
'SUha on 23-8-76, was also not laid in time as it was laid after 17 
months of the close of the financial year. Section 26 of the Delhi 
Development Act, 1957 stipulates that the Authority shall prepare 
for every year a report of its activities during that year and submit 
the report to the Central Government in such fonn and on or before 

·such date as may be prescribed by rules, and that Government shall 
cause a copy of the report to be laid before both Houses of Parlia-
ment. The Committee also note that Rule 5 uf the Delhi Develop-
ment (Miscellaneous) Rules, 1959, regarding form of Annual RepOrt 
provides that after the close of each financial year the Authority 
shall prepare and submit to the Central Government not later than 
31st October, next following a report of its activities during such 

. year. 
1.56. The Committee are constrained to observe that DDA has not 

adhered even to its own time schedule of submitting the Annual 
Aaministration Report to' the Central Government by 31st oetober 
of the next following year as laid down in Rule 5 of the Delhi Deve-
lopmerit (Misc.) Rules 1959. On perusal uf the information received 

. from the Ministry of Works and Housing in regard to submission of 
the Reports to the Government, the Committee find that DDA has 
on an average taken more than 5 to 1 months in submitting its 
Report to the Government beyond the due date (i.e. 31st October) 
of submission. It is surprising that eVen this rule has been observed 
by DDA more in breach than in adherence. 

1.57. The Committee, therefore, recommend that GOvernment 
should take immediate steps to frame the rules under Sections 25 
and 26 of the Delhi Development Act, 1951 providing, in accordance 
wlth the recommendation of the Committee in para 3.5 of their 
First Report (Fifth Lok Sabba) for laying of the Audit RepOrt and 
Annual Administration Report together before Parliament within 
nine months of the close of the financial year to which the RePOrt 
pertains. 
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. 1.58. The Committee note that the Ministry of Works and HOUSing 
did not eftn Qre to lay on the Table Statements _Iai . 
f d Ia . ]a' VAp& IlIIlg reasons 
or e y 1D ymg the Audit Report for 1'711-72 a .... th An at Ad '" . ..... e nu 

nunlstration Report for 1914·75 at the time of laying these Reports 
before Lok Sabha on %3-8-l,976. 

1.59. The Committee are not COnvinced with the stock reply given 
by the Ministry in either case in support of their not having laid the 
delay statements that no specific time limit h~ been prescribed in 
the Delhi Development Ad, 1957 for laying the Audit RePOrt or the 
Annual Administration Report on the activities of DDA on the 
Tables of the two Houses as the same do not fall under the categories 
of Rules, ReguIations or Act and further no delay statements were 
laid during the previOUs years when the Reports were laid on the 
Table of Lok Sabha. The Committee are surprised to find that the 
Ministry have in their note dated lZ-8-197'1 tried to justify the lapse 
on their part in not laying the delay statements by stating that no 
such delay statement was called for either by Lok Sabha or Rajya 
Sabha in respect of the Audit Reports or Annual Administration 
Report for the previous years when those were laid on the Tables 
of the Houses, although there was delay in laying them. 

1.60. In this connection the Committee note that instructions had 
been issued by the Lok Sabha Secretariat to all the Ministries! 
Departments of the Govemment of India as earlY as in 1962 and 
repeated from time to time through Brochure on Procedure follow-
ed by Ministries in connection with Parliamentary work that ''whe!-
rever there is undue delay in laying a document (including the 
statutory rules etc.) on the Table of the House, the concerned 
Minister sho~ld also arrange to lay on the Table, along with such 
document, a statement giving reasons for the delay." The represen.. 
tative of the Ministry had during evidence beforetheCommITtee~ 
however, conceded that even if no time limit is laid down 44 months 
delay in laying the Audit itep.ort for 1971-72 before Parliam~_~~_~s_ 
undue delay_ The Committee have inevitably to conclude that the 
Ministry instead of follOwing the- standing instrUction;-Whichare 
printed and circulated to all Ministries has deliberately tried to mis-
lead the Committee. The Committee take a serious view o"fthe non-
compliance of theS;--instructions by the MiltisiTy---of--W-orkS and 
HOusing at the time of laying of the Audit and Annual AdmiiiiSfra-= 

-.tion Reports. 



22 

HS1. ID these circumstances the Committee neN hardly re-
emphasise theill earlier recommendation made in para 3.5 of their 
First Report (Fifth Lok Sabha)' which reads as follows:-

"The Committee are of the opinion that normally the Annual 
Report and audited accounts of autonomOUs organisations 
should be presented to Parliament together to enable the 
House to have a complete picture of the working of that 
body. This decision should not be taken to imply that 
laying of reports and accounts could be delayed to any 
length of time. The Committee recommend that the 
Annual Report together with the audited accounts and 
audit I'epOI't thereon for a partic:ular year should be laid 
on the Table within 9 montlis of the dose of the account-
ing year unless otherwise stipulated in the Act or Rules 
under which the organisation lias been set up. To com-
ply with this requirement proper time schedule should be 
laid down for compilation of Annual Report and accounts 
and their auditing. The Committee feel that normally a 
period of 3 months would be sumdent for compilation of 
accounts and their submission to audit; the next 6 months 
might be given for auditing of accOUnts; for printing of 
the report and sending it to Government for laying. If 
for any reason the reports audited accounts and audit 
report cannot be laid within the stipulated period of nine 
months, the Ministry should lay within 30 days of the 
expiry of the prescribed period or as soon as the House 
meets, whkhever is later, a statement explaining the 
reasons why the report and accounts could not be laid 
within the stipuiateCi period." 

1.62. The Committee hoPe that positive steps would nOW be taken 
by the Ministry in implementing the above recommendation in 
letter and spirit. To obviate delay in la.ying the Audit Report and 
Annual Administration Report of the Delhi Development Authority 
before Parliament in future, the Committee recommend that some 
time bound programme should be chalked out foJ' completiOn of 
various stages of the Annual Report and AccOunts so that the Annual 

I Reporl and Audit Report are laid on the Table within the stipulated 
time. 

1.63. The Committee hope that after the time limits are thus 
laid down the Ministry would keep a strict watch on the affairs of 
the DDA 'to check any tendency of complacency on their part and 
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to ensure complete observances of thAc.- hed~I-- .. : __ ~ 

th th ........ SC - at ou.u"u'nt stages so at e Report and Accounts are laid bee-- P I' . 
&V~ ar lament lD time. 

1:": In. case of imy difliculty in getting the Audit Report from 
A~dit lD time the matter may be taken up with th Min·.Pv of 
Finance or Audit Authorities to settle some ...... eede IS .. ", i this regard. _& programme n 

~.65. The. Co~tee, however, note that DDA bas in order to 
~vOld delay lD layang the Audit Reports before Parliament in future 
lD~UCed the sy~tem of reconciliation of accounts every month 
whICh was not beIng done earlier regularly. The Committee hOpe 
!hat ODCe the ac~ounts are reconciled and test checked every month 
I! would be ~Ibl~ for DDA to finalise the accounts properly and in 
time and leaVlDg httle scope for audit queries. 

1.66. The Committee DOte that a Committee of experts has been 
set up on 25th October, 1m under the Chairmanship of the Director-
.General of the Bureau of Public Enterprises and consisting of re-
presentatives of the Ministry of WOrks and Housing, the Financial 
Adviser aDd also Vice-Chairman of DDA to find out how far this 
Authority can be made an efficient instrument in fulfilling the 
objectives for which it was set up, with reference to its past defi-
ciencies. In addition to this, the Committee of Experts has been 
·particularly asked to study the financial procedures at present being 
followed by DDA and to suggest modifications and also to look into 
the various financial activities to see how far they are in conformity 
with the regulations laid down by the Government from time to 
time. The Committee were also informed by the representative of 
the Ministry of Finance during evidence that the question of 
-examination of past delays and the extent of responsibility involved 
1)n the part of Audit or the DDA will also be referred to the Com-
mittee. The report of the Experts Committee was expected by 28th 
February, 1978.* 

1.67. The Committee hope that the Committee of Experts might 
be going into all aspects of the working OIf the DDA and their reCom-
mendations mignt cover the various matters promised to be ~ferred 
to them by the Ministry during evidence before the CommIttee on 
Papers laid on the Table. The Committee ~t that the Ex~rt 
Committee would submit their report expeditiously. The Comm!ttee 
may be informed of the recommendations of the Expert Committee 
in case Government do not lay its repOrt on the Table of the HOUBe. 

1 68 The Committee note that the Audit Report and the Annual 
Ad~inistration Report of the Delhi Development Authority are no! 

. h b- - t dod by 3 mnthe, i.e. upto 31-5. 197 1. .::: e t; en' r" p,e;e:1t ltlO:1 of the Re,' ),t " _e~.lt e!l . 
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revi~wed b, the Ministry, at 'present, beior, Ia,mg them before-
rarliaDlent and no leparate review is laid. The Committee recom-
mend tbat .tbe Ministry 01. Works.& Housing who are cOncerned 
witb tbe DDA at pre.ent should ex .... ine the Reports after these 
are submitted to them by the DDA in future and prepare a 'Review' 
en tbe working of the Autbority, giving salient points of tbe achieve-
ments, bow far the Authority b~ achieVed the objeets for whieh 
it was set up and wbat are the salient features of its future pro-
aramme. Where the Audit Report and ADnual Administration Re-
ports mentioned any serious irregularity or eay otber matter of' 
importance wbicb needed corredive aetion or iurt~ eDqniry, it 
was expeeted that Government made a mention in the Review of the 
aetion being taken in that direeiion. However, where information 
on all tbe aforesaid matters is already available in the Audit Report! 
~nnual Administration. Report and Government have nothing to add 
tbereto, Government daould, m aeeorance with the reeommendation 
made by tbe Committee ill para ,U8 of their Seeoad Report (Fifth 
Lok Sabha), lay on the Table along with report a statement saying 
th"t they are in agreement with the report and hence nO 'Review' 
is being laid. 

I .•. The Committee ho.,e that the MinisirJ of Works and Hous-
ing will in future analytically examine to Audit RepOrt! Annual 
Administration Report of the Authority and invariably la, along 
witb the Audit Report! Annual Administr8ti~n ),teport their own 
assessment before Parliament in the form 01 'Review'. 

1.70. The C9mm4tee note, that as ,er their reec.uDeadation made 
inpua 3.5 of First Report (Fifth Lok Sabha) the Audit Reports fOr 
'19~5-76 and 1176-77 were required to be laid on the Table by 31-U-
1976 and 31.1J-lt77 rNPeetively but neither the reports have been 
laid with.in the preseribed period nOr any Statement explaining 
reasons for delay in laying tbe Reports bas been laid within time. 
The Committee bave come to tbe inescapable conclusion tbat their 
recommendations are not receiving even nOW any seriOUs attention 
and prompt action as tbey deserve from the Ministry. 

1.71. The representative of tbe Ministry had asSgred the Com-
mittee that these reports would be laid during the Budget Session 
of L978 but tUl now these reports have not been laid. Tbe Committee 
recommend that the aforesaid reports sb01lld be laid on the Table 
of the Houses withogt furtber delay with statements explaining 
reasons for delay in laying the reports. The Committee trust that 
in future the Audit Report and the Annual Admiaistration Report 
of DDA will be laid together before bOth Houses within the sehedul-
ed time, i.e. by 31st December next following the year to which the 
reports pertain. 



CBAPTERD 

DELAY IN LAY1ING BEFORE PARLIAMENT ANNUAL REPORTS 
OF THE CENTRAL FISHERIES CORPORATION LIMITED 

2.1. The Annual Reports (both English and Hindi versions) for the 
years 1972-73 and 1973-74 of the Central Fisheries Corporation Limit-
ed, together with a statement showing reasons for delay in lay'jng 
these Reports were laid on the Table of Lok Sabha "on the 25 Octo-
ber, 1976, under Section 619A(I) of the Companies Act, 1956 which 
reads as under:-

"619A(1) Where the Central Government is a member of a 
Government Company the Central Government shall cause 
an annual report on the working and affairs of that com-
pany to be-

(a) prepared within three months of its annual general' 
meetins before which the audit report is placed under 
sub-aection (5) of section 619; 

(b) as soon !is may be after such preparation, laid before 
both Houses of Parliament together with a copy of the 
audit report and any comments upon, or supplement to 
the audit report, made by the Comptroller and Auditor-
General of India." 

No 'Review' on the above Reports of the Corporation was laid while 
laying the Reports on the Table of Lok Sabha. 

2.2. In the statement laid on the Table showing reasons for de-
lay in laying the above Reports before Parliament, the Ministry of 
Agriculture and Irrigation have explained the delay as follows:-

"1972-73: The Central Fisheries Corporation had imported fish 
from Bangladesh during 1972-73 and vouchers relating to 
the transactions of the procurement centres in Bangladesb 
were kept in the oftlces in Bangladesh. There was consi-
derable delay in the verification and audit of these vouchers. 
After the report of the statutory auditors and comments of 
the Comptroller and Auditor General were received the 
report was placed before the Annual General Body meet-

25 
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ing of the shareholders of the Corporation for adoption in 
June, 1974. Thereafter, the Corporation took considerable 
time in getting the reports pl"inted in English and Hindi. 

1973-74: The main reason for delay in laying this Report is 
delay in audit of the accounts. The report was adopted in 
December, 1975, meeting of the Board. Thereafter, there 
was further delay in getting English and Hindi versions 
printed. 

The delay in placing the Reports is very much regretted. The 
Corporation has been asked to take steps to avoid delays 
in future." 

2.3. Since the above statement did not indicate reasons for delay 
tn detail, further infonnation was called for from the Ministry of 
Agriculture and Irrigation, which was sent by the Ministry vide 
1:heir O.M. dated 15 January, 1977. 

2.4. On the question as to when job of auditing the accounts for 
1972-73 and 1973-74 of the Corporation was taken up by the Audit, 
the Ministry of Agricultul'e & Irrigation stated:-

"1972-73: The Statutory auditors were appointed by the Com-
pany Law Board only in the last week of August, 1973 and 
the accounts were taken up for Audit in the first week of 
September, 1973. The consolidated Trial Balance was 
finalised on,completion of audit in May, 1974: when formal 
certification of Accounts was done by Statutory Auditors 
who also sent the same to C&AG simultadeously. 

1973-74:: The Statutory auditors were appointed during the 
third week of August, 1974 and the accounts were taken up 
for audit i~ the second week of September, 1974. The con-
solidated final balance was drawn up in April, 1975 and the 
audited accounts were finalised in July, 1975." 

2.5. So far as the question of delay in printing and translation of 
"l\eports for 19'71r73 and 1973-74: and the specific difficulties being ex-
perienced in regrd thereto, was concerned, the Ministry of Agricul-
·ture and Irrigation explained:-

"The Annual Report for 1972-73 was to be got translated and 
printed into Hindi by the Corporation. Considerable time 
was taken by the Corporation in getting it translated into 
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and subsequent printing because satisfactory facilities are 
not available in Calcutta for IDndi translation and print-
ing. The Mimstry got it done in DelhI. Simi1llrly, consi-
derable time was taken in getting 19~74 report tre.nslated 

into Hindi by the Corporation and its subsequent printing. 
By the time the annual report for 1972-73 was almost 
ready, the English version for 1973-74 was ready. So it 
was decided to lay both the reports together on the 
Tables of Parliament. All this resulted in delay. Such 
delays would be avoided." 

2.6. As regards the reasons for not laying the 'Review' on the 
worldng of the Corporation for these years before Parliament the 
Mini!ltry of Agriculture and irrigation stated that 'Review' of the 
working of Corporation would be submitted in futw-e." 

2.7. The Annual Report for 19'74-75 (both English and Hindi ver-
sions) together' with 'Review' thereon was laid on the Table of Lok 
Sabha on 13 June, 1977. In the Statement showing reasons for de-
lay which was also laid alongwith the ReVOrt, the Ministry of Agri-
culture and Irrigation gave the following' reasons for the delay:-

"The delay in submitting the Annual Report of the C. F . C. 
for the year 1974-75 is basically due to the fact tha.t the 
Statutory Auditors for the year were appointed by the 
Company Law Board on 31-1-76. The Audit was taken 
up in the First week of February, 1976 and completed on 
30-7-76. The formal certification of accounts by Statu-
tory Auditors was done on 20-8-76 when these were sent 
to Comptroller and Auditor General The accounts duly 
audited were adopted in the Annual General Body Meet-
ing held oD 27-9-76. Thereafter, the Annual Report was 
drafted, translated and printed, but could not be placed 
in time on the Table of the Fifth Lok Sabha." 

2.8. At their sitting held on 6 October, 1977 the Committee consi-
llered the aspect of delay in ~ Reports of the Central Fisheries 
Corporation befOl'e Parliament ~ decideP that the Ministry might 
be asked to fuUlish further clarifications on c~tn potnts. The 
Mini!ltry of Agricuture and JITigation fumtshed the requisite in .. 
formation vide ~iJ: O.M. da~ 20 Dec~mber, urn. 

2.9. On the _q~on of procc:dure b;.eing followed for the appoint-
ment of Statutory Auditors by the ComPany Law Board the Minis· 
1104 LS-3. . ..... -
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try intimated, "Appointment can be made only afte!. the receipt 
of theprevlous ye8l"'s Accounts and the Reports of the Statutory 
Auditors under Section 619(3) of the Companies Ad, 1956 and past 
delays are thus a contributory factor in the appointment of Statu-
tory Auditors for the subsequent year." 

2.10. Aa regards the reasons for the delay the Ministry, explain-
ed that the delay is mainly due to volume of transactions as datal 
information had to be collected from a number of Units with Cen-
tral Depot at Howrab and Head Office. 

2.11. Regarding the progress of compilation and finalisation of 
Engu.h version of Reports for 1972-73 and 1973-74, .the Ministry 
stated as follows:-

"The Consolidated Triaa Balance far 1972-73 and 1973-74 was 
drawn during February, 1974 and April, 1975 respective-
ly and the ftnaliation made on completion of audit and 
the Final Accounts submitted to Statutory Auditors on 
10 May, 1974 and 18 July, 1975 for 1972-73 and 1973-74 
respectively under Section 215 of the Companies Act, 1956 
on approval of the Board of Directors. The Reports 
were finally adopted by Shareholders on 30-6-74 and 
23-12-75 respectively for these 2 years." 

2.12. As regards the procedure being followed by tlie Corporation 
in getting the reports translated into Hindi, the Ministry stated:-

/ .. 
: 

• 

"The Corporaion has no staff for doing translation work in 
Hindi. Hence, Hindi version of the Report and accounts 
cannot be prepared concurrently with the English version. 
Since satisfactory facilities for Hindi translation were not 
available at Calcutta, the Corporation has been sending 
cyclostyled English version to the Ministry for getting it 
translated in Hindi. 

In July, 1974, the CFC reported to the Ministry that they lack-
ed facilities for Hindi translation only. They did not re-
port that they lacked facilities for Hindi printing. 

On 29-8-74, the Ministry made arrangements for Hindi trans-
lation (of report for 1972-73). Since the Corporation took 
considerable time nearly one year to get the report 
for 1972-73 printed in Hindi at Calcutta even after 
the translation was done at Delhi. translation in Hindi and 
also printing of the Report fot. the year 19'73-74 was done at 
Delhi . 
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For 1972-73, Hindi version of the Report was ready on 26-11-75. 
Though the cyclostyled English version was ready with 
the Corporation in July 1974 itself, they sent the requisite 
copies ~f. only ~ May 1976, i.e. long after they even 
sent the Hindi verslOn. Since the English versions were 
bound in a defective manner the same was returned and a 
proper set of copies got ready on 19-6-76. 

The English version of Report for the year 1~74 was ready 
on 29-6-76 and Hindi version thereof on 17-3-1976. 

As explained above, by the time the printed copies of 1972-73 
were received, the Report for 1973-74 was also almost 
ready. Hence it was decided that Annual Reports both for 
1972-73 and 1973-74 may be placed 011 the Tables of both 
the Houses together." 

2.13. In reply to a question whether the Ministry had advised the 
Corporation to lay the English version of the Report alongwith a 
statement explaining the reasons as to why Hindi verSion of the Re-
ports was not being laid simultaneously, the Ministry stated:-

"No. The endeavour had been to lay both the versions of the 
Report simultaneously." 

2.14. The Ministry further informed that the recommendations 
contained in the First Report (Fifth Lok Sabha) of the Committee 
on Papers laid on the Table were brought to the notice of the Cen-
tral Fisheries Corporation on 22-7-1976. 

2.15. While giving clarification on the point regarding delay in 
adoption of the report by the Corporation after accounts for 1973-74 
were audited in July, 1975, the Ministry have stated:-

"After the certification of Accounts for 1973-74 during July 
19'75 the comments of CAG were received by the Corpora-
tion only on 7 November, 1975 and the Annual General 
Meeting could only be held immediately thereafter in De-
cember, 1975 after issuing due notice to all ~ncerned." 

2.16. As regards other reasons which also contributed to delay 
in Jaying reports for the year 1974-75 in addition to those mentioned 
in the Statement showing reasons for delay ,the Ministry in their 
note have explained as follows:-

''The reasons for delay in submisSion of Annual Report for 
1974-75 is mainly due to dday in ftnaltsation of Accounts 
of earlier yQl'S. The report of statutory auditors 
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on Final Accounts tor t~ year 1973-74 was received in the 
Corporation in late Jo1f, 1975 and was submitted for adop-
tion in Annual General l4ee~g in September, 1975 with 
the expectation that the comments of CAG were received 
in mid November, 1975 and it could be adopted ooly in the 
Annual' General Meeting held in December, 1975. Hence, 
appofntment of Statutory Auditors for 1974-75 by the 

Company Law Board was delayed and could be made 
only on 31-1-76 and they started their audit in February, 
1976. The formal certification of Accounts by Statutory 
Auditors together with their reports was done on 20 
August, 1976 and the same was sent to CAG simultaneous-
ly for their comments. The printea copies of Report in 
English and Hindi versions were received in the Ministry 
on 4-12-76 and on 16-2-77 respectively. Since at-that time, 
the Lok Sabhs. stood dissolved, the reP'Orts were submitted 
to the new Minister for Agriculture and Irrigation for 
authentication and was forwarded to the Lok Sabha and 
Rajya Sabhs. Secretariat in May, 1977 itself." 

1.17. On the question of printing of the Report for 1974-75, the 
Ministry have stated:-

"The ConsoUdated Trial Balance was drawn during March, 
1976 and the finalisation made on completion of audit and 
the Final Accounts submitted to Statutory Auditors on 30 
July, 1976 under Section 215 of the Companies Act, 1956. 
The certific~on by Statutory Auditors was done on 
20 August, 1976. 

The print order was issued on 3 November, 1976 after observing 
formalities i.e. quotation call etc. with the instruction to 
supply within 20 November 1976 but the party could not 
supply the printed report in due time as such the Corpora-
tion had to issue fresh orders on negotiated ~r:.m in view 
of the urgenc;y on 1 December, 1976 to another party." 

2.18. Annual Report of the Central Fisheries Corporation Limited 
for the year 197&-76 has not been laid before Parliament even after 
lapse of 25 months after the close of th~ ~ccountin:g yeu. The 
14inistry who were asked to intimate the position of the Report have 
stated: 

"Statutory Auditors for 1975-'16 were appointed by the Com-
pany Law Board vide their leUer No. 17/165/76-IGC 

29$eptember, 1976 and hl.$ ~en up tht ,udlt on and 
ffoll:l 8 Novem~r. 19'78. 
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The Accounts was drawn during December, 19'16 aDd wbmlt-
ted 10 the Statutory Auditon The formal lulmillion cl 
Annual Accounts for 1975-76 under Seetioa 2lS of the 
Companies Act, 1958 will be made after completion of the 
Audit by Statutory Auditors which is now under audit 
comWiahces." 

2.19. Regarding steps taken by the Ministry of Agriculture and 
Irrigation to streamline the procedUre and eliminate delays at varion. 
stages with a view to laying reports before Parliament in time the 
Ministry have explained as follows:- ' 

"Necessary steps have been taken to finalise the Accounts 
and to complete the whole process with the cooperation 
of all i.e. audit by Statutory AuditOO's and by the Govern-
ment Auditors, approval by the Board of Directors and 
adoption in Annual General Meeting as eaI1y as possible. 

As a step a new procedure has been adop:ted with effect from 
ApTil 1977 in maintaining the unit Accounts in Hea~ 
Office which will help us to streamline the procedure at 
various stages. 

The Corporation is also being reminded by the Ministry 
periodically. " 

2.20. The Committee also note that the Annual Report for 1976-
77 which was due for being laid by the end of 1977 had not been laid 
within the stip.u1ated period. 

2.21. The Committee note with eGncern the delay on the part .,f 
the Government in laying on the Table Annual Reports of the Cen-
tral Fisheries Corporation Limited for the years 1972-73 and un~7' 
which were laid on the Table of Lok Sabba as late as Z5 October 
1976 i.e. after 43 JIlI)nths and 31 months, ~pecdvelY, of tbe close 
of the accounting year to which they pertained. The Committee 
further note that no review by the Government on the working of 
the Corporation was laid along with any of these reports. 

2.22. The Committee further note tbat in spite af the reCommen-
dation made by them in para 4.18 of Second Report (Fifth Lok 
Sabba) presented on 12 May It'll that the administrative Ministry 
should, while laying the reports of Government Companies, ~y 
their own 'Review' also on the Tables of both tile HOU8es of Parlia-
ment, on the working of those companies, the Ministry of Agricul-
ture and Irrigation under whOSe administrative control the Central 
Fisheries Corporation falls have failed to lay the review by the Gov-
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el'JUDent on the annual reports for 1972-73 and 1973-74. WIaiIe not-
.. with -tisfaetiea the hdonnation given b,. the Ministry that the 
'IIeYiew' would - submitted in future the Committee wiah to point 
eat that the IDBbtry should have taken steps to comply with the 
NeOlDIDeDdation made by the Committee as seon as it was cireaJa-
ted to IfiDistries soon after presentation of the report rather than 
giving an assurance now that they would lay the review by Govern-
ment along with future Reports of the company. The Committee 
cannot help express~ their unhappiness over the casual manner in 
which the Ministry have treated their recommendation. The C0m-
mittee trust that the M"mistry would be watchful in -future to avoid 
recurrence of such lapses. 

2.23. The Committee are concerned to find that notwithstanding 
the relaxation given by them to the Government vide para 4.16 
of Second Report (Ydth Lok Sabha) for laying by December, 1976, 
Reports of Government Companies, which were in arrears, in res-
pect of the periods upto 1974-75, the laying of the Annual Report of 
tbe Central Fisberies Corporation for 1974-75 was delayed and tbe 
Report was laid before Lok Sabha as late as 13-6-1977. Althougb 
the Corporation had handed over, in time, the printed copies of the 
Report both English and Hindi versions on 4-1Z-1976 and 16-2-1977, 
respectively, for being laid on the Tables of both the HOUses of 
Parliament, yet the Ministry 01. Agriculture and Irrigation failed to 
lay witbout any plausible reason the Reports during the following 
session of Lok Sabha held in March/April, 1977. The Committee take 
a serious view of it and feel that had the Ministry been more vigilant 
and had realised the importance of laying the Reports before Parlia-
ment in time, the Reports for 1974-75 would have been available 
to Members of Parliament in the First Session of Sixth Lok Sabha. 
The Ministry get the funds sanctioned by the parliament for being 
invested in the Companies/Corporations etc. under their control and 
therefore, it is imperative that Parliament is apprised, at a proper 
time, of the results achieved by those investments so that corrective 
measures, H found necessary, may be suggested in time for future 
guidance. 

2.24. The Committee find that the statutory Auditors were 
appointed for auditing the accounts of the Central Fisheries Corpo-
ration for both the years ].972-73 and 1973-74 after 6 months of the 
close of the aecounting year to which they pertained. Again, the 
Statutory Auditors for auditing the accounts for IJ'7.f.75 and 1975-~6 
were appointed after a period of 8 months and 10 months, respectt-
vely, of the clOSe of the accounting year to which the,y pertained. 
The Committee are of the opinion that unless some pOsitive stePs are 
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tak.ea eitIIer .. ~ ... UTearsor way is found 1._ ap~ .t 
Statutery A ....... e .... wilen the previoUs pan' accolIDta and. the 
Beports • of die Statutory Auditers under .secUOn 619A(3) of the 
Compuues Act, 11M have DOt been reeefved and paSt delay. ue not 
.allowed to be a contributory factor in the appointment of atAtutoq 
auditors for the SlIhsettuent year, the delays in laying the Reports 
.are bound to persia! The Committee feel that earnest efforts are 
called for to rectify this situation. Immediate steps should be taken 
to evolve some procedure in consultation with the Comptroller and 
Auditor General of India and the Department fIl Company Aftairs 
to ensure that Statutory Auditors are appointed with utmost prom-
ptitude. 

2.25. The Committee regret to find that the laying on the Table of 
the Annual Reports of the Central Fisheries Corporation Limited for 
the years 1972-73, 1973-74 and 1974-75 was badly delayed and these 
reports were laid on the Table of Lot.: Sabha after Z8 months, 10 
months and 81 months, respectively, of their adoption by the Cor-
poration on 3fJ-6-1974, ~12-1975 and 27-g..1.76, respectivelY, In 
complete disregard of the provisions of section 619A(I) of the Com-
panies Act, 1956 in terms of which the Annual Report of a Govern-
ment Company is required to be prepared within 3 months of 
its annual General Meeting before which the audit report is plaeed 
and as soon as thereafter, laid before Parliament. The Committee 
are of the view thaf the Ministry of Agriculture and Irrigation who 
are administratively concerned with the functioning of the Corpora-
tion, should, after convening the Annual General Meeting, keep a 
close watch over the progress of the Report and where necessary, 
should take positive steps to ensure that the laying of the Report 
is not delayed on account of any avoidable circumstance. 

2.26. The Committee further find that after the .preparation of 
English version of the Reports the time taken in translation and 
printing thereof contributed maximum to the delay in laying those 
reports. The Committee note that in July, 1974 when the Corpora-
tion had expressed its difficulties in getting the Report for 1972-73 
translated into Hindi at its Office at Calcutta, the Ministry took 
upon themselves the responsibility of getting the same translated at 
Delhi. While the initiative taken by the Ministry for taking up 
the translation job is to be appreciated, the Committee are ~rry. to 
1)bserve that the time taken (i.e. about 15 months) in translatlon 111-

to Hindi and printing fIl Reports for 1972-73 consisting of 47 pag~ In 
all, is incomprehensible. Barring the Report for 1972-73, the tune 
taken in printing and translation of the Reports for 1973-74 and 1974-
75 can also not be overlooked. . 
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z,n. The Committee are, tberefoI'e, .. die i I '.. duIt lack of 
tniIilIIlIoa heWties should. Dot"" ... ____ for deJII)'iDc 
..,... dl tm~t documeDts like apoftw of ~ermaeat Com-
...... However, if. tile CeDtnl J'isheries c.pontlea esperIenee-
...,. Mealty ill tettiq the repol1s tr........ lido Hindi, the 
~ttee wciuJa Ilte the CorporatiOD to avail of the traDSlatiOa 
titlDties otrered by the Govemment of Uttar ~h (vide para 
Z.Uof Fourth Report, Fifth !.ok Sabha) on payment basis. AgaiD 
In cue one version of the RepOrt is DOt ready ill time, the other 
version which is ready should be laid aloog with a statemeDt indi-
cating the reasons for Dot layiDe the other version aDd the other 
version should be laid on the Table either in the same session or at 
the mOlt by the end of the next session as recommended by the 
Committee in para Z,15 of the FIrst Report (Fifth !.Ok Sabha). 
Further, with a view to obviate delay at priDting stage the commit-
tee would like to lay stress on the need tor action being taken in 
advance to settle rates with the Pdnting Presses for their job 
requirement aDd no time should be wasted in negotiations with the 
PrintiDg Presses at the eleventh hour. 

2.28. The Committee are concerned to note that the Annual Re-
port of the Central FiSheries Corporation for the year 1975-76 has 
not beeD laid before ParliameDt eveD after a lapse of 25 mODths of 
the close of accounting year. Likewise, the ADDual Report for 1976-
77 has also not been laid within the stipulated periOd of 9 months of 
the dose of the accounting year. Further, in terms of the recom-
meDdation made in para 4.16 of Second Report (Fifth Lok Sabha) a 
statemeDt indicating the reaSODS for not laying the Report withiD 
the prescribed period has also not been laid within seven days of 
reassembly of the Bouse 1D February, 1978. The Committee feel 
that the Ministry have not giveD due importaDce to the recommeD-
datioD of the Committee ana 'ailed to take requisite steps to eDSure 
compliaDce with the recommendatioD of the Committee. Even the 
new procedure adopted by them with effect from April, 1977 in 
maintaiDing the unit accoUDts in Bead Office, which according to 
the Ministry was expected. to help reduce the delay, has not im-
proved lhe positioD. The Committee, therefore, recommend that the 
MiDistry should chalk out a time bound programme for being fol. 
lowed strictly at various stages of compilation of the Annual Re-
port of the Corporation and the Ministry should also keep them-
selves in constllDt touch with the Corporation so as to be in p0sses-
sion of fuJI facts of the progress of the Report iD order to eDsure that 
reports of the Corporation are laid before ParliameDt withiD the 
stipUlated period of 9 months as contemplated in the COmmittee'S 
recommendation made in para 4.16 of their Second Report (Fifth 
Lok Sabha). 
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Ut. '!'be Committee hope that the MbdBtry of 4lricaltare .. 
IrricatioD would make aU out efforts to see that the reports of ... 
Central Fisheries Corporation which are in arrears are laid before 
both the Houses of Parfiament within next six IDOnths and all future 
reports are laid within the period of I months of the dOle of the 
accounting year and the work relating to laying of reports is DOt 
allowed to faU into arrears. 

NEW DELHI; 
May 9, 1978 
Vaisakha 19, 1900 (Saka) 

KANWAR LAL GUPTA, 
Chairman, 

Committee on Papers Laid on the Table. 
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Draf\ Audit report received by the DDA. 

ColDlllenti fumUhed by the DDA to AGCR. 

Further iaformation uked for by the AGCR 

Illf'ormatioa flU'Diahed to AGCR. 

Pinal Report received by the MiDiatry of Worb at HouRns 

Sent to the DDA for priDans 

Hindi verUon of the AeCOUDtI lent to AGCR on 

Hindi VerAOD verified by AGCR. 

HiDdi veniOD lent to the DDA. 

.. 
PriDted eopls of both English aDd Hindi venioDI received by the Ministry 

from DDA.. • • • • • • • • . • 

Seat to Parliament 
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APPBNDIXD 

(Vide Para 1.28 of Chapter-I) 

. No. C.I7034/30/77.Bt. 

GoVl:RNMl:!n' OF INDIA 

MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITUlU!:) 

New Delhi, the 15th November, 1977 

OFFICE MEMORANDUM 

SUB.JIlCT: Delay in laying on the T(tbte of the Lok S@M Audit 
Report on the Annual Accounts of the D.D.A. 

During discussion at the sitting of the Committee on Papers laid 
on the 7th November, 1977, I was required to report in writing to 
the Committee on the following aspects: 

(a) In regard to the audit certificate on the accounts of the 
Delhi Development Authority which referred to "the 
observations in the Audit Report appended", it was en-
quired: 

(i) Whether the observations referred to in the Audit Re-
port on the accounts were those which appear in the 
Audit Report printed alongwith account for presenta-
tion to the Parliament; 

(ii) Whether serious irregularities/improprieties were also 
brought out in any other report of the Comptroller and 
Auditor General of India. 

(b) What steps the Ministry of Finance would like to ensure 
a time schedule for the ftnalisation of the Audit Report 
on the Accounts of a particular year which according to 
the directions of the Committee should be completed 
within a period of 6 months of the receipt of the accounts 
in the Audit Office. 
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In regard to <a) (I) it may be mentioned that the audit of the 
DDA is carried out by the AGCR. Local inspection parties from 
AGCR inspect the accounts of the various Works Divisions and 
Units of the Autbority and cover all of them during the course of 
a year. Irregularities which come to the notice of the Audit party 
are brought by them to the notice of the oftlcers of the DDA in the 
form of Audit Memos., and the Inspection Reports for each of the 
Divisions/Units inspected is finalised on the basis of the replies to 
these Audit Memos. and discussions with the concerned oftlcers of 
tbe AuthOrity where no replies had been furnished. The DDA is 
required to take necessary action to sattle the objections mentioned 
in tbe various Inspection Reports as early as possible by furnish-
ing the required information and obtaining sanction of the Com-
petent Authority, where necessary, in respect of the irregularities. 
In addition to local inspection of the various Divisions/Units, an 
audit of the annual accounts, including the balance sheet is carried 
out by th~ AGCR. The observations made during this Audit also 
are discUSRd witb the officers of the DDA as in the case of local 
inspections before the Audit Report on the annual accounts is fina-
lised. The draft Audit Report is then drawn up on the basis of tbe 
various Inspection Reports and prepared after the DDA has fur-
nished the necessary data/comments. 

As regards the "observations in the Audit Report appended", 
these are none other than those mentioned in the Audit Report 
itself on the Accounts. These observations are mentioned in \the 
pages noted against each Audit Report of the relevant year as indi-
cated below: 

Year 

1973-74 

1974-75 

PAOI!I 

1-4 

1-4 

1-4 

As regards (a) (ii), the position is that more important irregu-
larities wbich are not mentioned in the Audit Report on the Annual 
Accounts of the DDA and which need to be brought to the notice 
of the administrative Ministry and the Parliament, are included in 
the Audit Report of the Comptroller and Auditor General on the 
Accounts of the Union Government (Civil) of the concerned 
Ministry. During th~ four years from 1971-72 to 1974-75, there was 
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only one such Audit Para., included in the Report ot the Comp-
troller and Auditor General of India in respect of the DDA. 

As observed at the sitting of the Committee, both the adminis-
trative Ministry and the Ministry of Finance should carry out a 
review of the Audit Reports given 'On the accounts of the Authority 
and also see that remedial and disciplinary measures where neces-
sary in regard thereto are taken. We would also impress upon the 
DDA the need for early clearance of Inspection Reports and Audit 
Paras and watch such clearance. I am issuing necessary instruc-
tions to the Financial Adviser attached to the Ministry of Works 
and Housing who will ensure issue of similar instructions to the 
officers on the side of the Administration. The Committee of Ex-
perts comprised of the officers of the Central Government and Vice-
Chainnan of the DDA set up recently to look into the working of 
the DDA is also being asked to go into this aspect. 

As regards (b) above, I had mentioned at the sitting of the 
Committee that we shall take up with the Comptroller and Auditor 
General the question whether a time schedule could be evolved so 
that certification of annual accounts of the DDA and the Audit ae. 
port thereon could be finalised within six months of the submission 
of the Annual Accounts to Audit, i.e., by the 30th April ot the year 
following the year to which the accounts pertain. Necessary action 
is being taken in this regard. 

To 

Sd/-
(G. RAMACHANDAN), 

Secretary to the Government of India. 

The Look Sabha Secretariat, 
(Shri N. N. Mehra, Senior Table OftIcer), 

New Delhi. 



APPENDlXW 

Summ4TlI OJ .RecommenciationB/ObaeTVa.tiona contam.ed in. the RepoTt 

S.No. Reference Summary of Recommendations/Observations 
to Para No. of 
the Report. 

(1) (2) 

1. 1.44 

2. 1.45 

.'. 

The Committee are shocked to note tha.t al-
though Section 25(4) of the Delhi Development 
Act, 1957 lays down that the accounts of the 
authority as certified by the Comptroller and 
Auditor-General of India or any other person 
appointed by him in this behalf together with 
the audit report thereon shall be forwarded 
annually to the Central Government and that 
Government shall cause a copy of the same to-
be laid before both Houses of Parliament, the-
laying on the Table of Audit Report on the ac-
counts of the Delhi Development Authority for 
1971-72 was badly delayed and the report was 
laid on the Table of Lok Sabha as late as 23-s.. 
1976. i.e. 53 months after the crose of the finan-
cial year. The position regarding laying of Audit 
Reports for 19~73, 1973-74 and 1974-75 is no 
better inasmuch as these were laid on the Table 
of Lok Sabba on 29-10-1976, 20-6-1977 and 1..8-
1977 respectively, amer 43 montliS, 39 months 

----------
and.28 months of the close of the fin~cial year 
to which they pertained. 

The horrible delays have kept Parliament in 
the dark for years together about accounts of the 
Delhi Development Authority, and its perfor-
mance and the tasks for which it was set up. 
This is a serious matter because if any serious 
kregularity, embezzlement or mis-appropriation 
comes to the notice of the House after lapse of 

40 
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----------------------------------------------

3. 1.46 

Year 

such a long time, HoUSe may flnd itself to be 
completely helpless in taking timely corrective-
action as the chances are that in the meantime 
the persons' responsible for that state of affairs 
might have retired from service or may other-
wise not be-ttlere for action being taken agaiilst 
them. 

The Committee note from the Audit Report 
for 1971-72 that the Audit observations contain-
ed in 549 paragraphs of 89 Inspection Reports 
issued upto 31st March, 1972 were outstand-
ing till January, 1975, as detailed below: 

Number ofIlII-
pection Reports 

. 20 

14 

16 

14 

25 
8g 

Noumber of 
paragraphs 

outs tanding 

70 

92 

99 

99 

18g 

~ 
-! 

---------- -----------.------

(. 

.. 

4. 1.47 

- '. 

The Committee find from the above data that 
the number of outstanding audit observations is 
mounting up every year and it has reached the-
maximum number of 189 in 1971-72. The Com-
mittee apprehended that if these audit observa-
tions are not attended to and cleared urgently 
these are bOODd to increase further and cause 
delay in laying of future audit reports. The Com-
mittee recommend that the Ministry 'Of Works 
and Housing who are administratively concerned 
with the affairs of the Delhi Development 
Authority and the MinJstry of Finance should re-
view the position and take immediate steps in 
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is. 1.48 

~--.­
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-6. 1.49 

''1. 1.50 

(3) 

consultatiDn with the Audit to liquidate these 
accumulated audit observations at any early 
date, and devise some suitable procedure for 
the future to minimise the scope for audit ob-
jections. 

The Commi11tee furtber note with serious 
concern that Government have not so far made 
any attempt to frame any rule under section 26 
of the Act fixing a definite date for laying of the 
Annual Administration Report before both 
Houses of Parliament as has been done fur sub-
mission of the Report to Government. The 
Committee strongly deprecate tHis procrastina-
tion in framing of Rules even after 20 years of 
the enforcement of the DeIhl Developmenrt Act, 
1957. 

The Committee feel surprised to find that 
DDA took about 20 years to make an attempt to 
frame the Delhi Development Authority (Budget 
and Accounts) Rules, 1977 as the same was )let 
up in 1957. Even now these rules have not been 
finalised. The Committee are distressed to note 
that in the proposed draft rules no time schedules 
for the finalisation of accounts, their submission 
to' audit and to the Ministry and finally for lay-
ing them before Parliament have been prescrib-
ed.. The Committee SUU98t that an indepen-
dent high-powered Committee should be set up 
to pin-down the responsiibility for this criminal 
neg~nce. ' 

From the analysis of the information furnish-
ed by the Ministry of Works and Housing indi-
cating the stages at which the Audit Report of 
DDA for 1971-72 was proceEed. the Committee 
fiDel that the accounts in question were made· 
available to Audit by DDA in October, 1972, i.e. 
after 7 montbe of the close of the financial year. 
Theredc the Audit took a)x)ut a year in mak-
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8. 

~- .. 

9. 

• ----.----... - .. _._---_ .. __ ..... '" . __ ._._---
(2) (3) 

ing the draft audit report available to DDA. 
Final comments by DDA on the draft audit re-
port were sent to Audit after 8 months of the 
reoeipt of the draft report. Further informa-
tion asked. for by Audit on 27-6-1974 was sup-
plied to them on 17-1~1975, i.e., after 6 months. 
The DDA also took 6 months in furnishing Hindi 
version of the accounts to AGCR after receipt of 
the final report from the Ministry of Works and 
Housing. 

1.51. The p.bove data inevi'~bly leads the Com-
mittee to conclude 'that apart from tlie Audit 
being responsible for the delay in making the 
draft audit report available, the Delhi Develop-
ment Authority cannot absolve itself from its 
responsibility for c'ontributing towards delay by 
its slackness at various sta~ and not furnishing 
its comment~ to audit with expedition. The 
position in regard to processing of Audit Reports 
for the subsequent years tells the same sorry 
tale. The Committee are unhappy to conclude 
that at no !l'tage DDA seems to have made sin-
cere and concerted efforts to nnali;:;e the ac-
counts properly and bl time which left much 
scope for Audit to make back references or 
comments. The Committee have no doubt in 
their mind that the accounts in the case of all 
the years right from ]p71 -72 have not been pre-
pared with due care and promptitude. The 
Committee feel that the time taken by Audit in 
auditing the ...accounts and making back re-
ferences for clariftcations could have been saved 
if the accounts had been prepared and lnaintain· 
ed properly. 

1.52 The Committee are not at all convinced 
with the routine type of explanation given by 
the Ministry of Works and· Housing that pre-
paration of accounts is a time consuming process. 

1104 L.5.--4. 
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10. 1.53 

11. 1.54 

(3) 

The Committee are of the view that if the ac-
counts are maintained properly and the nece. 
sary entries are made in time in the accounts 
books, registers and ledgers prescribed for the 
purpose and the progress of maintenance of ac-
cpunts is watched and test checked periodically 
by some Iresponsible senior officer in )the ,.Autho-
rity the!-e is no reason why the accounts should 
not be finalised in time and laid before Parlia-
ment along with the Annual Administration Re-
port of the DDA every year within the prescrib-
ed time. The Committee are of the view, that 
if accounts are kept propertly and entries made 
in the books are checked periodically, the discre-
pancies, if any, are bound to corne tlo notice with-
in the minimum lapse crt time and the chances of 
audit queries at the time of auditing of accounts 
can to a greater extent be minimised. The 
Committee are of the opinion that the difficulties 
expressed by the Ministry in maintenance of ac-
counts are not real if viewed in the light of the 
fact that various Branches/Sections of tlie Aut-
hor~ty are located "in Delhi and the discrepancies 
in the accounts could be rectified by personal dis-
cussiOns amongst the concerned officers rather 
than entering into protracted correspoooence. 

The Committee note that Section 25(1) of 
the Delhi Development Adt, 1957 lays down that 
the Authority shaIl maintain proper accounts and 
other relevant records and prepare an annual 
8tatement of accounts including tOO Balance-
sheet in such form as the Central Government 
may by rules prescribe in consultation with the 
Comptroller and Auditor General of India. 

The Conunittee find that three Notifi.cations, 
namely, the Delhi Development Authority 
(Maintenance of Current Account) Rules, 1959, 
the Delhi Development Authority (Preparation 
of! Budget) Rules, 1960, the Delhi Development 



(1)" (2) 

12. 1.55 

(3) 

Authority (Preparation of Annual Accounts) 
Rules. 1964, were issued by the Ministry of 
Health. under whom the DDA was functioning 
then. Of·these three the Committee note that 
in the Notification issued in 1964 under Seetion 
25(1) of the Delhi Development Act, 1957 read 
with clause (c) of sub-section (2) of section 56 
of the said Act, the Central Government in con-
sultation with the Comptroller and Auditor 
General of India and the Delhi Development 
Authority had laid down that 'the Annual Ac-
counts thus completed shall be laid before the 
Authority at their meeting to be held not later 
than the month of November following the close 
of the year either along with the Annual Report 
or separately. Four copies of the Accounts with 
the accompanying documents together with the 
Audit Report thereon shall be submitted to the 
Government of India by the end of November 
each year along with the observations of the 
Authority.' But here also no definite stage-wise 
time schedules have been laid down. 

The Committee further note that the An-
nual Administration Report of DDA for 1974-75, 
which was laid on the Table of Lok Sabha on 
23-8-76, was also not laid in time as it was laid 
after 17 months of the close of the financial 
year. Section 26 of the Delhi Development Act, 
1957 stipulates that the Authority shall prepare 
for every year a report of its activities during 
that year and submit the ~rt to the Central 
Government in such fonn and on or before such 
date as may be prescribed by rules 8JId that 
Government 9ha1ll cause a copy of the report to 
be laid before both Houses of Parliament. The 
Committee a]so note that Rule 5 of the Delhi 
Development (Miscellaneous) Rules, 1959, re-
garding form of Annu~ Report provides that 
after the close of each financial year the Autho-
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tity shall ~e and sUbmit to the Central 
GoYernment not latet than 31st October, next 
fbllowing a rt!pOrt Of its activities during such 
year. 

The Committee are constrained to observe 
that DDA has not adhere even to its own time 
schedule of submitting the Annual Administra-
tion Report to the Central Government by 31st 
October of the next following year as laid down 
in Rule 5 of the Delhi Development (Misc.) 
Rules 1959. On perusal of the infonnation re-
ceived from the Ministry of Works and Housing 
in regard to submission of the Reports to the 
Government, 'the Commitiee find that DDA has 
on an average taken more than 5 to 7 months in 
submitting its Report to the Government beyond 
the due date (i.e. 31st October) of submission. 
It is surprising that even this rule has been ob-
served by DDA more in breach than in adher-
ence. 

The Committee, therefore, recommend that 
Govemment should take immediate steps to 
frame the rules under Sections 25 and 26 of the 
DeIht Developnumt Act, 1957 providing, in ac-
cotdance with the ~dation of the Com-
mittee in para 3.5 Of their First Report (Fifth 
Lok Babha) for 14ying of the Audit Report and 
Annual Administtiz£ion iteporttoget~ before 

-PCiTHCiment within nine -months--of -the close of 
the/financial yea,. to which the Report pertains. 

The Committee note that the Ministry of 
Works and Housing did not even care to lay on 
the Table Statements explaining reasons for de-
lay in laying the Audit Report for 1971-72 and 
the Annual Administration Report for 1974-75 at 
the time of laying these Reports before Lok 
Sabha on 23-8-1976. 

----_ .. - --------------
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(1) (2) (3) ---_._-----_._--- ------
16. 1.59 

17. 1.60 

The Committee are not convinced with the 
stock reply given by tlle Ministry in either case 
in support of their not having laid the delay 
statements that no specific time limit has been 
prescribed in the Delhi Development Act, 1957 
for laying the Audit Report or the Annual Ad-
ministration Report on the activities of DDA on 
the Tables of the two Houses as the same do not 
fall under the categories of Rules, Regulations or 
Act and further no delay statements were laid 
during the previous years when the Reports 
were laid on the Table of Lok Sabha. The Com-
mittee are surprised to find that the Ministry 
have in their note dated 12-8-1917 tried to justify 
the lapse on their part in not laying the delay 
statements by stating .that no such delay state-
ment was called for either by Lok Sabhn or 
Hajya Sabha in respect of the Audit Reports or 
Annual Administration Reports tor the previous 
years when those were laid on the Tables of the 
Houses, alothough there was delay in laying them. 

In this connection the Committee note that 
instructions had been issued by the Lok Sabha 
Secretariat to all the Ministries/Departmentts of 
the Government of India as early as in 1962 and 
repeated from time to time through Brochure 
on Procedure followed by Ministries in connec-
tion with Parliamentary work that "wherever 
there is undue delay in laying a document (in-
cluding the statutory rules etc.) on the Table of 
the House, the eoncerned Minister should also 
arrange to lay on the Table, along with such 
document, a statement giving reasons for the de-
lay." The representative of tlie Ministr}' ha~ 
during evidence before the Committee, however, 
'conceded Ithat even if no time limit is -laiddown-
44 months delay in laying the Audit Repor-t-fOr-
1971-72 bef~e Parliament is undue delay. The 
Committee have inevitably to conclude that the 
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Ministry instead of· following the standi rig in&-
tructions which are printed and circulated to all 
Ministries has deUberately tried to mlslead the 
Committee. The Committee take a seriOus view 
of the no~-eompliance of these instructions by the 
Ministry of Works and Housing art the time of 
laying of the Audit and Annual Administrauon 
Reports. /' 

In these circumstances the Committee need 
hardly re-emphasise their earlier recommenda-
tion made in pM"a 3.5 of their First Report (Fifth 
Lok Babha) which reads as follows:-

"The Committee are of the opinion that nor-
mally 'the Annual Report and audited 
accounts of autonomous organisations 
should be presented to Parliament to-
gether to enable the House to have a 
complete picture of the working of that 
body. This decision should not be 
taken to imply that laying of reports 
and accoonts could be delayed to any 
length of time. The Committee recom-
mend that the Annual Report together 
with the audited accounts and audit re-
port thereon for a particuar year should 
be laid on the Table within 9 months of 
the close of the accounting year unless 
otherwise stipulated in the Act or Rules 
under which the organisation has been 
set up. To comply with this require-
ment proper time schedule should be 
laid down for compilation of Annual 
Report and accounts and their auditing. 
The Committee feel that normally a 
period of 3 months would be sufficient 
for compilation of accounts and their 
submission to audit; the next 6 months 
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might be given for auditing of accounts; 
for printing of the report and sending it 
to Government for laying. If for any 
reason the reports, audited accoun·ts and 
audit report cannot be laid within the 
stipulated period of nine months, the 
Ministry should lay within 30 days of the 
expiry of the prescribed period. or as 
soon as the expiry of the prescribed period 
or as soon as the House meets, whichever 
is later, a statement explaining the rea-
sons why the report and accounts could 
not be laid. within the stipulated period." 

The Committee hope that positive steps 
would now be taken by the Ministry in imple-
menting the above recommendation in letter 
and spirit. To obviate delay in laying the 
Aud6it Report and Annual Administration Re--
port of the Delhi Development Authority be-
fore Parliament in fut\ll"le, the Committee re-
commend that some time bound programme 
should. be chalked out for completion of var-
ious stages of the Annual Report and Accounts 
so that the Annual Report and Audit Report 
are laid. on the Tahle within the stipulated time. 

The Committee hope that after the time 
limits are thus laid down, tQe Ministry would 
keep a strict watch on the aft'airs of the DDA to 
check any tendency of complacency on their 
partt and to ensure complete observance of these 
schedules at different stages so that the Report 
and Accounts are laid before Parliament in 
time. 

In case of any diffi.culty in getting the Audit 
~port from Audit in rtime the matter may be 
taken. up with the Ministry of Finance or Audit 
Authorities to settle some agreed programme in 
this regard. 
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The Committee, however. note ~hat DDA 
has in order to avoid delay in laying the Audit 
Reports before Parliament in future, introduc-
ed the system of reconciliation of accounts 
f!Vf!!ry mmth which was not being done earlier 
regularly. The Committee hope that once the 
accounts are reconciled and test checked every 
month it would be possible for DDA to finalise 
the aocoonts properly and in time and leaving 
Uttle scope for audit queries. 

The Committee n'Jte that a Committee of 
experts has been set up on 25th October, 1977 
under the Chairmanship of the Director-General 
of the Bureau of Public Enterprises and consig~­
tng of representatives of the Minilrtry of Works 
and Housing, the Financial Adviser and also Vice-
Chairman of DO to find out how far this Autho-
rity can be made an eftlcien't instrument in fufill-
tng the objeL-tives for w~ it was ge, up, with 
reference to its put deficiencies. In addition to 
this, the Committee of ExpeJt::s has been parti-
cularly asked to study the ~cial procedures 
at 'present being fonowed by DOA and to sug-
gest modifications 1Uldalso to look into the var-
iO\1S' financial activities to see how far they are 
in conformity with the regulatioIl& laid down by 
the Government from time to time. The Com-
mittee were also informed by the representative 
of the Ministry Clf Finance during evidence that 
the question of examination of past delays and 
the extent of responsibility involved on the part 
of ~udit or the DDA will also be referred to the 
Committee. The report of the Expert~ Com-
mittee was expecLed by 28th February, 1978". 

Ul" The Commi~ hope >that the Committee of 
lkperts might be going iDto aU aspects of the 
working of the fDDA and their recommendations 

.Tb- rim~ for pr ... ~ntation for th~ R.-port hb bff1l f'XVndrd by 3 months, i.r. uptO 
,. "5"71\. 
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might cover ~ various rna tters promised to be 
referred to them by the Ministry during evidence 
WOlle the Committee on PapeJ2s laid. on !the 
Table. The Committee '~rulit that the Expert 
Committee wou14 submit their report expeditious-
ly. The Committee may be infonned of the re-
commendatiON: 0{ the Exper~ Committee in 
case Government do not lay its report on the 
Table of the House. 

The Committee note that the Audit Report 
and. the Annual Adlfl'inistration Report of the 
DeJhi Development AuthM'lty are not reviewed 
by the Ministry, at present, before laying them 
before Parliamen.t and no separate review is 
laid. The Committee I"eCQmmend that the 
Ministry of W.ks and Heusing who are con-
cem.eci with the DDA at present should examine 
the Reports after these ve submitted to them 
by the DDA in future and prepare a 'Review' on 
the woring of the Authority, giving salient points 
of the achievements, how far the Authority has 
achieVed the objects for which it was set up 
and what are ,the salient features of its future 
programme. Where the Audit Report and An-
nual Administration 'Re}»rts mentioned any ser-
ious irregularity or arty other matter of impor-
~ which needec\ corrective action or further 
enquiry, it was .xpected that Government made 
a mention in the Review of the action being 
taken in thatiirection. However, where infor-
mation on all the aforesaid matters is alre~dy 
available in the Audit Report!Annual Adminis-
tration Repor~ and Gov8l'I1ment have nothing 
to 8Ild thereto, Government should, in ac(.'Or-
c:t.rIce with the recornmen4ation made by the 
Committee in para 4.18 of their Second Report 
(Fifth Lok Saltha), lay on the Table along with 

report a statement saying that they are in agree-· 
meDt;with the 1'8.I»rtand !hence no 'Review' is 
-being laid. 

--~---------~-. _ .. ----------~--.--~ ---
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The Committee hope that the Ministry of 
Works and Housing will in future analytically 
examine the Audit Report/Annual Administra-
tion Report of the Authority and invariably 
lay along with the Audit Report/Annual Ad-
ministration Report their own assessment be-
fore Parliament in the form of 'Review'. 

The Committee note that as per their re-
commendation made in para 3.5 of First Report 
(Fifth Lok Sabha) the Audit Reports for 
19'ffi..76 and 1976-77 were required to be laid 
on the Table by 31st December, 1976 and 31st 
December~ 1977 respectively but neither the 
reports have been laid within the prescribed 
period nor any Statement explaining reasons 
for delay in laying the Reports has been laid 
within time. The Committee have come to the 

ine8ca.P4b~ conclu.sion that their recommenda-

tions are not Teceiving 
---
attention and prompt 
from the Minist'1l. 

even now any serious 
action 48 they deserve 

. The representative of the Ministry had 
lUlSured the Committee that these reports would 
be 'laid during the Budget Session of 197'8 but 
till now these reports have not been laid. The 
Committee recommend that the aforesaid re-
ports should be laid on the Table of the Houses 
without further delay with statements explain-
ing reasons for delay in laying the reports. The 
Committee trust that in future the Audit Re-
port and the Annual Administration Report of 
DDA will be laid together before both Houses 
within the scheduled time, i.e. by 31st Decem-
ber next following the year to which the reports 
pertain. 

The Committee note with concern the de-
lay on the part of the Government in laying 
on the Table Annual Reports of the Central 
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Fisheries Corporation Limited for the years 
1972-73 and 197~74 which were laid on the 
Table of Lok Sabha as late as 25th October, 
1976 ie. after 43 months and 31 months, res-
pectively, of the close of the accounting year 
to which they pertained. The Committee fur-
ther note that no review by the Government 
on the working of the Corporation was laid 
along with any of these reports. 

The Committee further note that in spite of 
the recommendation made by them in para 4.18 
of Second Report (Fifth Lok Sabha) presented 
on 12 May, 1976 that the administrative Min-
istry should, while laying the reports of Gov-
ernment Companies., lay their own 'Review' 
also on the Tables of both the Houses of Par-
liament, on the working of those companies, 
the Ministry of Agriculture and Irrigation 
under whose administrative control the Central 
Fisheries Corporation falls have failed to lay 
the review by the Government on the annual 
reports for 1972-73 and 1973-74. While noting 
with satisfaction the information given by the 
Ministry that the 'Review' would be submitted 
in future the Committee wish to point out that 
the Ministry should have taken steps to comply 
with the recommendation made by the Com-
mittee as soon as it was circulated to Ministries 
soon after presentation of the report rather 
than giving an assurance now that they would 
lay the review by Government along with 
luture Reports of the company. The Com-
mittee cannot help expressing /their unhap-
piness over the casual manner in which the 
Ministry have treated their recommendation. 
The Committee trust that the Ministry would 
be watchful in future to avoid recurrence of 
such lapses. 

'----------- ------------------
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31 2.23 The Committee are concerned to find that 
notwithstanding the relaxation given by them 
to the G:>vernment vide para 4.16 of Second 
Report (Fifth Lok Sabha) for laying by Decem-
bet', 1976, Reports of Government Companies, 
which were in arrears, in respect of the periods 
upto 1974-75, the laying of the Annual Report of 
the Centeal Fisheries Corporation for 1974-75 was 
delayed and the Rep,ort was laid before Lok 
Sabha as late as 13-6-1977. Although the Corpo-
ration had handed cJver, in time, the printed 
copies of the Report both English and Hindi 
versions on 4-12-197~ . and 16-12-1977, respecti-
vely, fOr being laid on the Tables of both the 
Houses of Parliament, yet the Ministry of Agri-
culture and Irrigation failed to lay without any 
plausible reason the Reports during the follow-
ing session of Lok Sabha held in Marchi April, 
1977. The Committee take a serious view of it 
and feel that had the Ministry been more vigi-
lant and had realised the imp,ortance of laying 
the Reports before Parliament in time, the Re-
port for 1974-75 would have been available to 
Members of Parliament in the First Session of 
Sixth. Lok Sabha. The Ministry get the funds 
sanctioned by the Parliament for being invested 
in the CompanieslCorporations etc. under their 
control and therefore, it is imperative that Par-
liament is apprised, at a pro~r time, of the 
results achieved by those investments so that 
corrective measures, if found necessary, may be 
suggested in time for future guidance. 

2.24 The Committee ftndthat the Statutory Audi-
tors were appointed for auditing the accounts of 
the Central Fisheries Corporation for both the 
years 19'r2-73 and ItT3-74 after 6 months of the 
close of the accounting year to which they per-
tained. Again. the Statu!t.ory Auditors for audit-
ing the accounts for ItT .. 75 and 11"5-76 were 
appointed after a period of 8 months and 10 

- --_ ... _-- --_._-----
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months, respectively, of the close Qf the account-
ing year to which they pertained. The Com-
mittee are of the opinion that unless some posi-
tive steps are taken either to clear the 
arrears or way is found for appointment of 
Statutory Auditors even when the previous 
years' accounts and the Reports of the Sta-
tutory Auditors under section 619A(3) of the 
Companies Act, 1958 h::ve not been received and 
past delays are not allowed to be a contributory 
factor in the appointment of statutory auditors 
for the subsequent year, the delays in laying the 
Reports are bound to persist. The Committee ft!el 
tha.t earnest efforts are called for to rectify this 
situatioil. Immediate steps should be taken to eV-
olve some procedure in consultation with the 
Comptroller and Auditor General of India and the 
Department of Company Affairs to ensure that 
Statutory Auditors are appointed with utmost 
promptitude. 

The Committee regret to find that _the laying 
on the Table of the Annual Reports of the Cen-
tral Fisheries Corporation Limited for the years 
1972-73, 1973-74 and 197~75 was badly delayed 
and these reports were laid on the Table of Lok 
Sabha after 28 months, 10 months and 81 
months; respectively, of their adoption by the 
Corporation on 30-6-1974, 23-12-1975 and 27-9-
1976, respectively, in complete disregard of the 
provisions of section 619(A) (1) of the comPJ!lnies 
Act, 1956 in terms of which the Annual Report of 
a Government Company is required to ee prepar-
ed within 3 months of its annual General Meet-
ing before which the audit report is placed and as 
soon as thereafter, laid before Parliament. The 
Committe are of the view that the Ministry of 
Agriculture and Irrigation who are administrati-
velv concerned with the functioning of t~ Cor-
poiation, should, after convening the Annual 
- ._-_._------------_.---- --- ------_. 
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General Meeting, keep a cloSe watch over the 
progress of the Report and where_necessary, 
should take positive steps to ensure that the lay-
ing of the Report is not delaYed on account of 
any avoidable circumstance. 

2.26 The Oommlttee further find that after the 

2.27 

preparation of Engllilh version of the Reports the 
time taken in translation and p,rinting thereof 
contributed maximum to the delay in laying 
those reI'Orts. The Committee note that in July, 
1974 when the Corporation had expressed its difB-
culties in getting the Report fur 1972-73 transla-
ted into Hindi at its Office 8.t Calcutta, the Min-
istry took upon themselves the responsibility of 
getting the same translated at Delhi. While the 
initiative taken by the Ministry for taking up the 
translation job is to be apweciated, the Committee 
are sorry to observe that the time taken (i.e. 
about 15 months) in translation into Hindi and 
printing of Report for 1972-73 consisting of 47 
pages in all. is incomprehensible. Barring the 
Report for 1972-73, the time ltaken in printinl( and 
translation of the Reports fur 1973-~ and 1974-75 
can also not be overlooked. 

The Committee are therefore, of the opinion 
that lack of translation facilities should not be 
made an eXCuse for delaying laying of 1mp,ortant 
documents like reoorts of Government Companies. 
However, if the Central Fisheries Corporation 
experience and difftculty in getting the reports 
translated into Hindi, the Committee would like 
the Corporation to avail of the translation facili-
ties offered by the Govenunent of uttar Pra-
desh (vide para 2.45 of Fourth Report, Fifth Lok 
Sabha) on payment baSis. Again in case one vet- . 
sion of the Report is not re'ldv in time. the other 
version which is ready should be laid along with a 
statement indicating the reasons for not laying the 
other version and the other version should be laid 
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on the Table either in the same session or at the 
most by the end of the next session as recommen-
ded by the Committee in piara 2.15 of the First 
Report (Fifth Lok Sabha). Further, with °a view 
to obviate delay at printing stage the Committee 
would like to lay stress on the need for action be-
ing taken in advance to settle rates with the Prin-
ting Presses for their job reqmrement and no 
time should be wasted in negotiations with the 
Printing Presses at the eleventh hour. 

Tne Committee are concerned to note that the 
Annual Report of the Ce::ltral Fisheries Corpora-
tion for the year 1975-76 has not been laid before 
Parliament even after a lapse of 25 months of the 
close of accounting year. Likewise, the Annual 
Rep'Ort for 1976-77 has also not been laid within 
the stipulated period of 9 months of the close of 
the accounting year. Further, in terms of the re-
commendation made in para 4.16 of Second Re-
port (Fifth Lok Sabhi) a statement indicating 
the reasons for not laying the Report within the 
prescribed period has also not been laid within 
seven days of reassembly of the HOUse in Feb-
ruary, 1978. The Committee feel that the Minis-
try have not given due impprt:ance to the recom-
mendation of the Committee a.nd failed to take 
requisite steps to ensure compliance with the 
recommendation of the Committee. Even the new 
procedure adopted by 'them with eft'eot from 
April, 1977 in maintaining the unit accounts in 
Head Office, which according to the Ministry was 
expected to help reduce the delay, has not im-
proved the position. The Committee, therefore, 
recommend that the Ministry should chalk out 
a time bound programme for being followed 
strictly at various stages of comp.Uation of the 
Annual Report of the Corporation and the Minis-
try should also keep themselves in constant touch 
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with the Corp-oration so as to be in possession of 
full facts of the progress of the Report in order 
to ensure that reports of the Corp,oration are 
laid ~fore Parliament within the stipulated 
period of 9 months as contemplated in the Com-
mittee's recommendation made in para 4.16 of 
their Second Report (Fifth Lok Sabha). 

The Committee hope that the Ministry of 
Agriculture and Irrigation would make all out 
efforts to see that the reports of the Central Fish-
eries Corppration which are in arrears are laid 
before both the Houses of Parliament within next 
six months and all future reports are laid within 
the period of 9 months of the close of the 
accounting year and the work relating to laying 
of reports is not allowed to fall info arrears. 
--_ .. _ ... - _. __ .. _-_._.. ---- --- . 
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